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LOK SABHA DEBATES 

LOKSABHA 

Tuesday March, 12 19911 Phalguna 21, 
1912 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

MR. SPEAKER: in the Chair 

PAPERS LAID ON THE TABLE 

Report on the ninth General 
Elections to the House of tne 

people in India 

[English] 

The Minister of Commerce and MlllIster 
of Law and Justice (Shn Subramamam 
Swamy): I beg to lay on the Table a copy of 
the Report (Hindi and English versions) on 
the Ninth General Elections to the House of 
the People in India-1989 (Statistical). 
(Plased in Library, See No. L T - 2284/ 
91 ) 

Annual Report of and Review on 
The Working of Jute Corporation 

of IndiA Limited, Calcutta for 
1989-90 

[ Translation] 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF RAILWAYS(SHRI 
BHAKTA CHARAN DAS): On behalf of Shri 

Hukumdas Narayan Yadava, I beg to lay on 
the Table: 

(1 ) A copy of the following papers 
(Hindi and English versions) 
under-sub-section (1) of sec-
tion 619A of the Companies 
Act, 1956:-

(i) Review by the Government on 
the working of the Jute Corpo-
ration of India Limited, Cal-
cutta, for the year 1989-90. 

(ii) Annual Report of the Jute 
Corporation of India Limited, 
Calcutta, for the year 1989-90 
along with Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. 
[Placed in Library, See No. LT 
-2285/91] 

Governors {Allowances and 
Privilages Amendment 

Rules, 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAITS (SHRI SATYA 
PRAKASH r1ALAVIYA): On behalf of Shri 
Subodh Kant Sahay, I beg to lay on the Table 
a copy of the Governors (Allowances and 
privileges) Amendment Rules, 1991 (Hindi 
and English versions) published in Notifica-
tion No. G.S.R. 64(E) in Gazette of India 
dated the 13th February, 1991 under sub-
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section (3) of section 13 of the Governors 
(Emoluments, Allowances and Privileges) 
Act, 1982. [Placed in library, See No. LT-
2286/91] 

Annual Report of and ReView on the 
Working of the Coconut Development 

Board, Cochin for 1989-90. 

[Eng/is.h) 

THE MINISTER OF THE STATE IN 
THE DEPARTMENT OF AGRICULTURE 
AND CO-OPERATION IN THE MINISTERY 
OF AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English ve's,ol1s) 
of the Coconut Developmen: 
Board, eochin, for the year 
1989-90 under sUb-section (4} 
of sectlo') '5 of the Coconur 
Development Board Act. 1979 

Oi} A cc;.'y ot ~~le Re\.le\A' (Hindi 
and Er,ghsh versIons) by tht:. 
GOVf:::rnITI~n· 0;'1 me working uf 
the COCO .. ·.J~ Developr"cHlt 
Board Coch,r.. for 1r'e year 
1989-90. 

(iii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Coconut Development 
Board, Cochin, for the year 
1989-90 together with Audit 
Report there on under sub-
section (4) of section 17 of the 
Coconut Development Board 
Act, 1979. [Placed on Library, 
See No. LT-2288191] 

Notifications Under Banking Compa-
nies Acquisition and Transfer of 

Undertakings 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISYTERY OF EX-
TERNAL AFFAIRS (SHRI DIGVIJAY 
SINGH): I beg to lay on the T able- -

(1 ) 
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A copy of the following Notifi-
cations (Hindi and English 
versions) under sub-section (4) 
of section 19 of the Banking 
Com;>anies (Acquisition and 
Transfer of Undertakings) Act, 
1970:-

(i) The Canara Bank Officer 
Employees' (Discipline and 
Appeal) (Second Amendment) 
Regulations 1988 published in 
Notification No. IRP. Dp. 403-
SS/G. S. R. in Gazette of India 
dated the 10th December. 
1 9S8. [ Placed in Library, See 
No. L T-2289/91] 

(I:) Amendments to the Ca1"'ara 
Hank (Officers') Service Regu-
latior 3. 1979. [Plac.ed in 
Library, See No. L T-22g0/91] 

(III) The Syndicate Ban~ OIfJ;'er 
E:mployees' (Dlsciph.le and 
Appe.~I) (ArnE'ndment) Regu-
latlon~, ~ 988 published Ii' 
C,jz~~te of Indlad:1tC'd the 3'\ st 
Dec€ f ;ber, 1988. [Pl<lced in 
~ibm'i, See No. LT-2291(9~) 

(I'J) The Syndicate Bank (Officers') 
SelvlC ... e {Amendment) Regu-
lations, 1990 published in 
Notification No. G. S. R. 4701 
S/00901 PD:IRD(O) ins Gazette 
of India dated the 5th May, 
1990. [Placed in Library, See 
No. L T-2292191] 

(v) The Allahabad Bank Officer 
E,:,oloyees' (Discipline and 
AIJpeal) Regulations, 1989 
published in Notification No. 
legal/1189 in Gazette of India 
dated the 6th January1990. 
[Placed in librflry, Sf- No. 
L T-2293191) -

(VI) Amendments to the Central 
Bank of India (Officers') S~rv­
ice Regulations, 1979. [Placed 
in library, See No. L T -2294/ 
91] 
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(vii) The Bank of India Officer 
Emp'loyees' (Discipline and 
Appeal) Amendment Regula-
tions, 1988 published in Notifi-
cation No. Advt.lIll!IV!(38)1!88 
in Gazette of India dated the 
22nd October, 1988. [Rlaced 
In Library, See No. LT-2295! 
91] 

(viii) Amendments to the Bank on 
India (Officers') Service Regu-
lations, 1979 published in 
Gazette of India dated the 17th 
March, 1990: [Placed in 
Library, See No. LT-2296!91] 

(2) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (4) of section 19 of the 
Banking Companies (Acquisi-
tion and Transfer of Undertak-
ings) Act, 1980:-

(i) Amendment to the Corpora-
tion Bank (Officers) Service 
Reg'ulations, 1982. [Placed in 
Library, See No. LT-2297/91] 

(ii) The Oriental Bank of Com-
merce Officer Employees' 
(Discipline and Appeal) Regu-
lations, 1982 published in 
Notification No. 3905 in Ga-
zette of India dated the 12th 
November, 1988. [Placed in 
Library, See No. LT-2298191] 

Annual Report of and Review on the 
Working of National Institute for the 

Orthopaadlcally Handicapped for 
1989-90 

[Translation] 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA-
MENRTARY AFFAIRS (SHRI' SATYA 
PRAKASH MALVIY A): On behaH of the Shri 
Ramji Lal Suman, I beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute for the 
Orthopaedically Handicapped, 
Calcutta, for the year 1989-90 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Institute for the 
Orthopaedically Handicapped, 
Calcutta, forthe year 1989-90. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. 
[Placed in Library, See No. 
L T-2787!91] 

[English] 

The Minister of Food and Civil Supplies 
(Rao Blrendra Singh): On behalf of Shri 
Dasal Chowdhary, I beg to lay on the Table--

AnnuaJ Report of and Review on the 
Working of the Central Council of 

Indian Medicine New Delhi for 1989-90 
etc. 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Council of In-
dian Medicine, New Delhi, for 
the year 1989-90 along' with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Central Council of Indian 
Medicine, New Delhi, for the 
year 1989-90. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at(1) above. 
[Placed in Library. S9lI No. 
LT-2299191 
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11.03 hrs. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have to 
report the following messages received from 
the Secretary-General of Rajya Sabha:-

1. 'I am directed to inform the Lok 
Sabha that the Rajya Sabha, 
at its sitting held today, the 
11th March, 1991. adopted the 
following motion in regard to 
the presentation of the Report 
of the Joint Committee of the 
Houses on the Acquired Im-
muno Deficiency Syndrome 
(AIDS) Prevention Bill. 1989:-

(2) 

(3) 

"That the time appointed for 
presentation of the Report of 
the Joint Committee of the 
Houses of the Acquired Im-
muno Deficiency Syndrome 
(AIDS) Prevention Bill, 1989, 
be extended upto the first day 
of the last week of the Hundred 
and Sixtieth Session of the 
Rajya Sabha.".' 

'In accordance with the provi-
sions of sub-rule(6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Appropria-
tion (Railways) Vote on Ac-
count Bill, 1991, which was 
passed by the Lok Sabha at its 
sitting held on the 11 th March, 
1991, and transmitted to the 
Rajy'a Sabha for its recommen-
dation to make to the Lok 
Sabha in regard to the said 
Bill. I 

lin accordance with the provi-
sions of stlb-rule (6) of rule 
186 of the Rutes Procedure 
and Conduct of Business in 

(4) 

the Rajya Sabha. I am directed 
to return herewith the Appro-
priation (Railways) Bill, 1991, 
which was passed by the Lok 
Sabha at its sitting held on the 
11th March, 1991. and trans-
mitted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha in regard to the 
said Bill.' 

lin accordance with the provi-
sions of sub-rule (6)of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Appropria-
tion (Railways) No.2 Bill, 1991, 
which was passed by the Lok 
Sabha at its sitting held on the 
11th March, 1991, and trans-
mitted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha in regard to the 
said Bill. 

11.03-1/2 hrs. 

COMMllTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED-

ULED TRIBES 

[English] 

(i) Study Tour Reports 

SHRI ANADI CHARAN DAS (Jaipur): ( 
beg to lay the following Rpports (Hindi and 
English versions) of the Committed on the 
Welfare of Scheduled Castes and Sched-
uled Tribes:-

(i) Report on the Study Tour of 
Study Group I of the Commit-
tee on the Welfare of Sched-
uled Castes and Scheduled 
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Tribes which visited Bombay, 
Cochin and Lakshadweep 
during December, 1990. 

(ii) Report on the Study Tour of 
Study Group II of the Commit-
tee on the weHare of Sched-
uled Castes and Scheduled 
Tribes which visited Calcutta, 
Andaman and Niconbar Is-
lands and Madras during 
December,1990. 

(ii) Sixth Report 

SHRI ANADI CHARAN DAS: I beg to 
presentthe Sixth Report (Hindi and English 
versions) of the Committee on the welfare of 
Scheduled Castes and Scheduled Tribes on 
Ministry of Civil Aviation-Reservations for 
and employment of scheduled Castes and 
Scheduled Tribes in Indian Airlines. 

11.04 hrs. 

RE. BUSINESS OF THE HOUSE 

[English( 

SHRI L. K. AOVANI (New Delhi): Mr. 
Speaker, Sir, so far as the List of Business 
for this House is concerned, we have this 
Salary, Allowances and Pension of Mem-
bers of Parliament (Amendment) Bill. But 
we were told that apart from this House 
would have to adopt a resolution in respect 
of extension of President's rule in Punjab 
after the other House has adopted the Con-
stitution (Amendment) Btll and it has been 
assented to by the Presidenl. Yesterday, 
when we were told about this. we had certain 
doubts as to whether a resolution of this kind 
is at all necessary. And after that I have gone 
through the relevant provisions of the Con-
stitution and I feel convinced that resolution 
is not at all necessary. This resolution obvi-
ously is intended, as a kind of contingency 
plan in case the House is dissolved: by the 

Constitution already provides for that. Ar-
ticle 356. Clause (4). the second proviso 
says: 

"Provided further that if the dissolution 
of the House of the people takes place 
during any such period of six 
months ... .'-

namely original six months or extended 
six months because in all cases of extension 
of six months, this House and the other 
House are expected to adopt a resolution. 
But it says. if the House is dissolved during 
that period: 

" ... and a resolution approving the con-
tinuance in force of such proclamation 
has been passed by the Council of 
States, but no resolution with respect to 
the continuance in iorce of such Proc-
lamation has been passed by the House 
of the People during the said period, the 
Proclamation shall cease to operate at 
the expiration of thirty days from the 
date on which the House of the People 
first sits after its reconstitution .... " 

This particular is proviso takes :nto 
account a situation in whichthis House stands 
dissolved. And even though the other House 
may have passed the resolution for exten-
sion, so long as this House does not do it, 
how can that President's Rule be extended? 
For that it provides that in so far as the House 
of the people is concerned, the moment it is 
re-constituted and then when it holds its first 
sitting, thirty days after that, there is scope 
for adopting that resolution. And it is, there-
fore, that I would like to submit to you and to 
the House that in this particular case, when 
the provision of this kind already exists in the 
constitution, why should we adopt this con-
tingency approach and have a resolution 
passed today when already we have time 
upto May? By May. I cannot say that some 
radical change will take place. A contin-
gency plan is an amendment to the Consti-
tution. And for that this House has already 
provided for it. The Constitution has been 
amended so as to empower the Government 
to extend President's Rule in Punjab from 
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[Sh. L.K. Advani] 

four to five years, not merely four years, and 
it is. therefore, that I have raised, with your 
kind permission, this issue. Unless the 
Government oomes forth to convince us as 
to why this particular resolution is neces-
sary, I would plead with you that this unnec-
essary resolution should not be adoptedo 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, yesterday that was my first 
reaction. I said that under the Constitution 
it is not necessary. Now we are at the 
moment being told that the Government 
feels such a resolution is required to be 
passed by this House as well. Now, Sir, if 
dissolution is contemplated by the Govern-
ment, then ~ is not required at all under the 
proviso. H the Govemment is proceeding on 
the basis that dissolution is this House is 
going to be effected in a day or two, then this 
approval by the house is not necessary 
because it has to be done within thirty days 
a after the first sirting of the reconstituted 
House. Sir, it will be required to be apPiOved 
within thirty days ii lhe present Hous& con-
tinuous. otherwise nof. Therefore, this also 
tries to give a pict~r6- that the Government is 
still thinking, having second thoughts about 
pursuing with the policy of recommendation 
for the dissolutions of the House. And that is 
why, Sir, this attempt it being made to keEip 
it up its sleeves to utilise this approval for the 
purpose of continuance of this House. 
Therefore, we would like to know from the 
Government categorically whOat is their plan 
because everyday we find so-called devel-
opments are taking place, permutations and 
combinations are being made, Mr.Vasant 
Sathe's proposal is there, Dr. Subramaniam 
Swamy's proposal is there, which is being 
preferred to be worked out, we do not know. 
Therefdre, the House should be taken into 
confidence. The whole House and the ooun-
try are waiting. This cannot be left Sir, on the 
basis that this is being considered at the 
highest level. The whole House cannot be 
treated in this fashion. We do not know what 
it is. Sir, we sat yesterday creating history-
all the financial Bills were approved in a 
record time without any discussion. 

( Interruptions) 

SHRI INDRAJIT GUPTA (Midnapore): 
Non-financial Bills were also approved .... 
( Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Constitution (Amendment) Bill was approved 
in a record time without any discussion. It 
has only been done for the purpose that 
there may not be any difficulty with regard to 
ordering the dissolution of the House. Now 
the proposal coming from the Government 
creates a suspicion in our minds. I do not 
know whether they are having second 
thoughts or third thoughts. I find that some 
han. Members of this House also went to the 
hon. Rashtrapatlji and asked him not to 
dissolve the House. They are in the ruling 
party .. 0 (Interruptions) When I refer to the 
ruling party, the Congress which is the de 
facto ruling Party naturally responds. But so 
far as the de jure ruling party up till today is 
concerned. we found that eight Members of 
the JO(S) had gone and met Rashtrapatiji 
and requested him not to dissolve the House 
but tr)' to form some ot:ler Government. 
Well, I have nothing to qtlarrel on that. But 
the country cann.Jt bE: t! pated in this casual 
manner. Therefore, W~ must know the Gov-
ernment's thinking on t!"lIS and why are they 
coming with the proposal to approve of the 
resolution which is to be passed after Rajya 
Sabha passes the Constitution (Amendment) 
Bill and the President gives his assent. We 
cannot just keep waiting here forthe purpose 
of thOS9 decisions being taken there. So I 
would like to know Government's reaction to 
this. 

[ Translation] 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE AND MIN-
ISTER OF TOURISM (SHRI DEVI LAL): Mr. 
Speaker, Sir, it would be better of they do not 
insist on making Tau to speak. They are the 
slaves of their leaders who want the House 
to be dissolved. I hereby announce that I 
shall not contest the next election. But I shall 
teach a lesson to those who have created 
this situation and are now in favour of getting 
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the House dissolved. They include phri 
Advani who created the Mandir-Masjid dis-
pute by taking out Rath Yatra as also Shri V. 
P. Singh who made the backwards and 
forwards clash in the name of Mandai 
Commission. They also include Shri Sharad 
Yadav and Shri Paswan who fammed the 
fire as well as Sarvshri M. J. Akbar, Gadgil 
and Bhagat who tendered the wrong advice. 
All of them would come to know as to where 
do they stand in the eyes of the public? 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
Shri Devi Lal is speaking. 

( Interruptions) 

MR. SPEAKER· Please sit down Mr. 
Tyagi. 

( Interruptions) 

SHRI DEVI LAL: I am very sl..Irry about 
Shn Madan Lal Khurana. Three days ag0 I 
contacted h.m on teleohone jo~jljgly arJ 
asked him as to how he was. He replied tr,at 
i was in Jjigb SPlf:tS. He further sard," Y('u 
wait for a few m JOutes, I am com ing alongwith 
Shri Malhotra." He ca:ne to me accompa-
nied by Shri Maihotra(lnterruptions) I am 
going to expose each and everybody. I told 
them that the solution to this lay with Shri 
Vajpayee only because he had put forward 
the proposal for a National Government. 
Shri Bommai and Shri Sathe had also sup-
ported this proposal. This is their proposal, I 
am simply supporting them since it is an 
ideal proposal. They said that they would 
discuss it. Day before yesterday\, I contacted 
Shri Vapayee on telephone. H. told me, " 
Chaudhary Sahib, your suggestion is well 
taken." 

SHRI K. C. TV AG I (Hapur): Are all these 
things discussed on telephone only? 

SHRI oevi LAL: From today onwards, 
nobody will be able to use the telephone. 
Please remain that nobody would be able to 
use the telephone if the Membersh ip is gone. 

You enjoy the telephone facility as long as 
you ar~ our M. P. That is why I said that once 
the group photograph was taken. we must 
admit that we well misled by our leaders. 
These leaders are not leading us, They are 
misleading us. No political party. no M. P. or 
M. L. A. is in favour of holding elections. 
Some hon. Members belonging to the B. J. 
P. ,Janta Oal and the Congress (I) are Sitting 
here. They asked me as to what was the 
alternative. I told them that they should rise 
in revolt against their respective leaders and 
go to the President to tell him that he should 
not dissolve the House. I cannot say such a 
thing as 1 am bound by the discipline. When 
you would no more be M. Ps. where in the 
question of disqualification. In the event of 
holding elections, Rs. 7.5 crores would be 
spent by the political parties. Besides an 
equivalent amount would have to be spent 
by the Government. We get only Rs. 3250 
crares from th.~ I. M. F. Due to their attitude, 
the Government would have to levy election 
tax on the people They are guided by their 
self interest. Some how Ramjanambhoomi 
(Interruptions) He wants to become an 
emperor to rule over a vast empire. How will 
be achieve that obJective? Had there been 
any Issue IlkE:. the Ranjanambhoomi during 
the 250 years rule of 1'6 Brltishers ... (Inter-
ruptions} The Con~ressman are sitting here, 
You can ask them as to why did this issue not 
crop up during their rule. When they saw that 
the persons like Prakash Singh Badal, Bansi 
lal, Hukum Singh, Laloo Prasad Yadav, 
Mulayam Singh, Chimanbhai, Janarddan 
Reddy, Bangrappa and Bhairon Singh 
Shekhawat were occupying the posts of 
Chief Minister in different States, they chalked 
out a plan to grab power. The villagers are a 
politically awakened lot now ... (Interruptions) 
Don't tease the Tau. I shall speak the truth. 
Shri Advani wants to become undisputable 
emperor. For them, Shri bhairon Singh has 
become a head ache.There Chaturvedis want 
to weed him out quite smartly. Their is not a 
national party, but an international one. Their 
nation is in their brief cases.-Now it has been 
converted into draft. Their route is: Delhi to 
Amritsar, Amritsar to Trivandrum and Tri-
vandrum to London. Once they are in Lon-
don, they acquire British Citizenship and 
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[Sh. Devi Lal] 

become Swaraj Pan Is: When we ask t~e 
people whether we should quit Ministership 
in this struggle for power, they say no, 
no ... (/nte"uptions) The people say that they 
want to grab power on in the name of Ramjan-
ambhoomi. A few days ago, a meeting of the 
party leaders was held in which Shri V. P. 
Singh. Shri Chandra Shekhar, Shri Farooqui, 
a lost of other leaders and myself were 
present. The agend~ was to find a solution to 
Ramjanambhoomi issue. All the leaders put 
forward their suggestions. I also put forward 
my view ... (lnterruptions) I said that this was 
not an issue. If Shri Chandra Shekhar quits 
and offer Prime Ministership to Shri Advani. 
the issue would be solved. ThE' fight is for 
power. I must speak 1f"le t~LJth f all tha 
Members present in the HOUS8 Keep the 
national interest on the top. -:- liS ;-io:Jse r::a~ 
continue to functio:1. Tris I~ a figrt ior the 
leadership. All other hankei' for power, bLJl 
Shri Chandra Shekher has kicked the Chair. 
He is our leaders. Rest of the leaders are 
misleading and !hat is why I ~ay that we 
should be beware of them. Mr, Speaker, Sir, 
that was all I wanted to say througn you. 

MR. SPEAKER: Vijay ji. Since he has 
mentioned your name, I am allowing you to 
speak. 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Sir, as the han. Deputy Prime 
Minister has mentioned my name, I would 
like to clarify the matter. Telephone contact 
was sought to be made with me at least five 
times to tell me that the han. Deputy Prime 
Minister wanted to speak to me. (Interrup-
tions) 

SHRI DEVI LAL: I had telephoned to 
one person only ... (Interruptions) I did not 
make any such phone call. (Interruptions) 

MR. SPEAKER: Shri Devi lal, you have 
spoken, now let him speak. 

PROF. VlJAY KUMAR MALHOTRA: I 

"Expunged as ordered by the Chair. 

was not present at my residence. Later Shri 
Khurana was also contacted on t.he tele-
phone and told that the hon. Deputy Prime 
Minister wanted to discuss an important 
matter. MyseH and Shri Khurana went to 
meet him ... 

SHRI DEVI LAL: He is telling a *-

MR. SPEAKER: That is unparliamen-
tary. 

PROF. VIJA Y KUMAR MALHOTRA: Sir, 
when we met him he asked us if we were 
well. We asked him to get down to the reason 
as to why he had called us. Then he said that 
this Lok Sabha should be saved from disso-
lution. We told him that we were nat inter-
ested in doing so and wanted elections 
!mmediately. He said that he was saying the 
some ~hing as Shri Vajpayee about forming 
"1 National Government; Otherwise we will 
no! be able to face the public who will com-
nlain that the persons elected as their repre-
sent~::Ilives are not able to run the Govern-
fT'cH"lt. I asked him as to why he, who is joining 
na'ld:::. Wdl the Congress and openly talking 
('If encouraging dissent in other parties, is not 
;rr faVOUr of GleC!ions. Shri Devi Lal said that 
e;t=;lclions must be avoided at all costs. We 
said that our party was quite sure that elec-
tions should be held. Shri Vajpayee's idea of 
a National Government was a very old one 
and did not fit in the present scheme of 
things. Then he said that this option should 
be considered. No law of the universe ap-
iJlies to the Deputy Prime Minister. He is a 
member of the Cabinet which has taken a 
decision that the Lok Sabha be dissolved, so 
that makes him a party to that decision. Now 
he says that elections must be avoided you 
should ask him as to what he really wants? 
( Interruptions) 

MR. SPEAKER: Please sit down. 

PROF. VIJAY KUMAR MALHOTRA: 
Being a member of the" Cabinet isn't he 
jointly ~~nsible alongwith other members 
of· the Cabill&t for any decision taken by it? 



1 7 Business of the PHALGUNA 21,1912 (SAKA) House 18 

He has not resigned from the post of Deputy 
Prime Minister. The Cabinet took a decision 
and the hon. Prime Minister said that the Lok 
Sabha be dissolved and fresh elections be 
held. But he gives different statements eve-
rywhere. Is there any law for the Deputy 
Prime Minister? When there was a Motion of 
No-Confidence against the previous Gov-
ernment, I had suggested that the Lok Sabha 
be dissolved and fresh elections be an-
nounced. Let the public decide the matter of 
Ram Janambhoomi as also to which parties 
they are supporting. Shri Devi Lal is the 
IBhasmasura' of Indian politics; any political 
leader who joins hands with him is sure to 
ruin his political career. Starting from Pratap 
Singh Kairon to V. P. Singh and then Chan-
dra Shekhar, he has destroyed the careers 
of numerous political personalities. And now 
it is the turn of Shri Rajiv Gandhi. He should 
not have the right to make such statements. 
now there is no alternative other than to 
dissolve the Lok Sabha and seek a fresh 
mandate. (Interruptions) 

MR. SPEAKER: Shri Khurana you may 
speak but please confire yourself to a per-
sonal explanation only(lnterruptions) 

SHRI MADAN LAL KHURANA(South 
Deihl) : Sir, firstly, it was he who telephonod 
me and not I who telephoned him. This is not 
the first such instance. Even when he was 
Deputy Prime Minister in Shri V. P. Singh's 
Government, he used to telephone me quite 
often to summon me. At that time also I told 
him to .. ~(lnterruptions) ... it was not my 
intention to say that. I did not want to say that 
till today, but as he has said much things. I 
would like to speak about it. At that time 
when he talked of our withdrawing support to 
the V. P. Singh Government, I told him that 
we will withdraw support on ourterms and at 
the proper time. He wanted something else; 
but I reved as to what it was ... (Interruptions) 

Sir, that day we were having a meeting. 
I received a phone call that the Deputy Prime 
Minister wanted to speak to me. When I 
spoke of this to my leader, he encouraged 
me to go. Prof. Vijay Kumar expressed the 
view. that it would be better if someone went 

along with me as witness to the meeting. So 
I took Prof. Vijay Kumar with me. Sir, what-
ever happened there has been related by 
Prof. Vijay Kumar. Shri Devi Lal said that 
some way must be found out of this crisis. 
We asked him if a solution could be found 
through dialogue. Shri Devi Lal said that the 
suggestions given by Shri Sathe and Shri 
Vajpayee could be followed up. We sought a 
clarification from him regarding his state-
ments that he was defecting to the Con-
g ress. He said that it was unthinkable for him 
to join the Congress. It is cleared chapter 
now. So a solution shquld b~ found (Interrup-
tions) 

Sir, what Prof. Vijay Kumar told Shri 
Devi La! is repetition of things. At present, 
there is no alternative before the country but 
to hold elections and those who are not guilty 
of any misdeeds wi!! fearlessly go to the 
people ... (Interruptions) ... 

MR. SPEAKER: Shri. Madan Lal, your 
time is up. Order. Order. Shri Oevi Lal, please 
sit down. This matter,s not being discussed. 

SHRI DEVI LAL: How can I sit 
down ... ( Interruptions) 

MR. SPEAKER: Shri. Malaviya. Shri. 
Tyagi, please take your seat. No discussion 
on this ... 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): Sir, Shri. L. K. 
Advani and Shn Somnath Chatterjee have 
expressed the view that according to 
Constitutional provisions. there is no need to 
introduce a Resolution regarding a procla-
mation in Punjab. Such a Resolution is not 
required to be passed by this House. The 
Constitutional position is correct and I agree 
with it. Due to its provisions ... 

MR. SPEAKER: The point raised by 
Shri Advani ... 

SHR1 SATYA PRAKASH MALAVIYA: 
Sir, that is why I wanted to say that 
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[Sh. Satya Prakash Malaviya] 

[English] 

.. Provided further that if the dissolution 
of the House of the Peop'le takes place 
during any such period (six months) and 
a resolution approving the continuance 
in force of such Proclamation has been 
passed by the Council of Ministers, but 
no resolution with respect to the con-
tinuance in force of such Proclamation 
has been passed by the House of the 
People during the said period, the Proc-
lamation shall cease to operate at the 
expiration of thirty days from the date on 
which the House of the People first sits 
after its reconstitution ... " 

[ Translation] 

In this connection I want to point out that 
the Upper House has not passed any Reso-
lution till now. The ~5th Constitution (Amende-
ment) Bi" passed by this House yesterday is 
presently under consideration of the Rajya 
Sabha. After the Rajya Sabha passes it, the 
Bill will be sent for the han. President's 
assent and then only it will become a law. 
Since the Resolution has not be~n passed 
by Rajya Sabha the Constitutional provi-
sions, pointed out by Shri. l. K. Advani and 
Shri Somnath Chatterjee, are not applicable 
at present. Secondly, it wou Id be better if the 
Resolution is passed by the Lok Sabha if it 
comes here for consideration. Thirdly, the 
decision taken by this House is supreme. 
After that comes the ruling given by the 
Speaker. The Government will abide by the 
decision taken by the House and ruling given 
by the hon. Speaker. Lastly. as to the 
question of dissolution of the Lok Sabha is 
concerned, The decision of the Council of 
Ministers headed by Shri Chandra Shekhar ' 
has been conveye~ to the President who is 
considering the maUer. The final decision in 
this matter rests with the President. The 
Government has no further role to' play. 

[English1 

SHRI SOMNATH CHATTERJEE: Are 
you having second thoughts? 

SHRI SATYA PRAKASH MALVIYA: No 
seoond thoughts; no at all. 

[ Translation] 

SHRI L K. ADVANI: Sir, no replies have 
been given to the questions asked by myself 
and Shri Somnathji. Until the Bill is passQd 
by the Rajya Sabha and assented to by the 
President there is no question of taking up 
the Resolution for consideration. Till now we 
have not been able to understand as to why 
this Resolution is needed.lfthe Government 
wants to clear this Resolution, its Law de-
partment must prepare a brief on the neces-
sity of such a Resolution. As far as I under-
stand, there is no need for such a Resolution 
because the Constitution has appropriate 
provisions. A dissolution will not make much 
of a difference. As Shri. Somnath suspects, 
such a Resolution will be passed by a Gov-
ernment which has decided to avoid a disso-
lution at all costs. Hence, the urgency to 
Actually pass this Resolution. They are not 
sure if there will be a dissolution. 

Therefore, my request to the Govern-
ment is that, before moving the Motion. it 
should place before the House, the State-
ment of the Law Ministry regarding neeces-
sity of this Motion. Discussion on the Motion 
should take place only thereafter. 

SHRI K.C. TY AGI (Hapur): Mr. Speaker, 
Si,r, I am on a point of order. 

MR. SPEAKER: Regarding what? What 
is the basis of your point of order? 

SHRI K.C. TYAGI : Mr. Speaker. Sir, 
right now, the hon. Deputy Prime Minister 
said something before the House. He ex-
pressed his opinion in his capacity as num-
ber two in the council of Ministers. At pres-
ent, he is the Deputy Prime Minister of the 
country ... (Int8ffuptions) ... 

MR. SPEAKER: This is no point of or-
der. 

SHRI K.C. TYAGI: Mr. Speaker. Sir. a 
paradoxical situation, a constitutional crisis 
has developed with the Prime Minister Shri 
Chandra Shekhar and the Deputy Prime 



21 Salary, Allowances & PHALGUNA 21,1912 (SAKA) Salary, Allowances & 22 
Pension of M.Ps. (Amend.) Bill Pension of M.Ps. (Second 

Minister, Shri Devi Lal m§king contradictory 
statements regarding the party. I would like 
to say that presently in the country, there is 
a ... (Interruptions) .. , 

MR. SPEAKER: Tyagiji, please take 
your seat. 

SHRI K.C. TYAGI: I have stood up to 
support what the 'Tau' has said. Members 
belonging to the Bharatiya Janata Party, 
who were present there, had demanded that 
'Chaudhary Sahib, the Lok Sabha should 
not be dissolved ... (Interruptions) ... 

MR. SPEAKER: Tyagiji, please sit down. 

11.33 hrs. 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL 

[ Trans/ation] 

THE MINISTEROFPETROlEUMAND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALA VIYA): I beg to move for 
leave to withdraw a Bill further to amend the 
Salary, Allowances and Pension of Mem-
bers of Parliament Act, 1954." 

[English] 

MR. SPEAKER: The question is: 

"That leave be granted to withdraw a 
Bill further to amend the Salary. Allow-
ances and Pension of Members of 
Parliament Act, 1954." 

The motion was adopted 

[ Translation1 

SHRI SA TV A PRAKASH MALAVIYA: I 
withdraw the Bill. 

Amend.) Bill 
11.34 hrs. 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT (SEC-

OND AMENDMENT) BILL * 

[ Trans/ation] 

THE MINISTER OF PETROLEUMANC, 
CHEMICALS AND MINISTER OF PARUA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALA VIYA): I beg to move for 
leave to introduce a Bill further to amend the 
salary, Allowances and Pension of Members 
of Parliament Act, 1954." 

[Eng/ish] 

MR. SPEAKER: Motion moved: 

''That leave be granted to introduce a 
Bill further to amend the Salary, Allow-
ances and Pension of Members of 
Parliament Ad, 1954." 

SHRI A.K. ROY (Dhanbad): Mr. 
Speaker, Sir, I stand here to oppose the 
introduction of this Bill on the ground that it is 
violating all the normal rules and procedures 
otthe House. 

If you look to your Directions, Direction 
19A, it says: 

"(2) The period of notice of a motion for 
leave to introduce a Bill under this direc-
tion shall be seven days unless the 
Speaker allows the motion to be made 
at shorter notice." 

Direction 1 9B says that at least two 
days before the day on which the Bill is 
proposed to be introduced, the copies should 
have been made available for the use of 
Members. That has not been done. In un-
seemly hurry, an attempt has been made to 
explain it through the Explanation. The only 
reasons giv&n was that the Rajya Sabha 
would only sit for 11th and that was why it 
had to be hurriedly passed by the lok Sabha 

*Published in the Gazette of India Extra-ordinary, Part II, Section 2, dated 12.3.91. 
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on the 11th of March. But for the 12th of 
March, there is no reason why it should be 
done. 

So, the Bill has been introduced violat-
ing the normal rules of the House without 
explaining and justifying the reasons for the 
entire hurry. I think, it is beyond the legisla-
tive competence of this House. You know it 
isthe House writing Obituary of the Ninth Lok 
Sabha. We are having a Caretaker Govern-
ment. No caretaker government can pilot 
any bill affecting the policy decision. This 
measure is affecting the policy decisio'l. 
What is the policy? We are requested en-
hancing our own salary and allowances and 
pension. Just before quitting. It is a wrong 
policy piloted by a wrong government at the 
wrong moment of history. I oppose the intro-
duction of the Bill which is totally against the 
letter ans spirit the Constitution. 

[ Translation] 

SHRI SATYA PRAKASH MALVIYA: Mr. 
Speaker, Sir, it was yesterday only that we 
received the recommendation of the Presi-
dent regarding the Bill, which has been 
brought before the House for consideration 
and passing. So far as the question of our 
government being a Caretaker one is con-
cerned, I would like to submit thatthe powers 
of an interim Government or a Caretaker 
government have not been defined in the 
Constitution. 

[English] 

MR. SPEAKER: The qUQstion is: 

"That leave be granted to introduce a 
Bill further to amend the Salary, Allow-
ances and Pension of Members of 
Parliament Act, 1954." 

Those in fQvour will please say 'Aye'. 

SEVERAL HON. MEMBERS: 'Aye' 

MR. SPEAKER: Those against will 

please say 'No'. 

SOME HON. MEMBERS: 'No'. 

MR. SPEAKER: I think the 'Ayes' have 
it. The 'Ayes' have it. 

SOME HON. MEMBERS: The 'Noes' 
have it. 

MR. SPEAKER: You are challenging. 
Let the lobbies be cleared-

MR. SPEAKER: Now the Lobbies have 
been cleared. I would put the question again. 

The question is: 

"That leave be granted to introduce a 
Bill further to amend the Salary, Allow-
ances and Pension of Members of 
Parliament act, 1954." 

Those in favour will please say 'Aye'. 

SEVERAL HON. MEMBERS: Aye. 

MR. SPEAKER: Those against will 
please say 'No'. 

SOME HON. MEMBERS: No. 

MR. SPEAKER: I think the Ayes have it. 

SHRI A.K. ROY: Noes have it. 

MR. SPEAKER· Is there anybody else 
who is opposing the introduction of the Bill? 
Since I find that only two or three Members 
are opposing, there is no reason to have a 
Division. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is the right of a Member. He 
has the right to have his views recorded. 
Whatever may be his VIew, a Member can-
not be asked to give up his right. 

MR. SPEAKER: Shn Indrajit Gupta 

SHRIINDRAJIT GUPTA (Midnapore): 
Can you deny a Division on the basis of your 
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assessment that there are very few mem- MR. SPEAKER: lobbies are cleared 
bers opposing the Bill? That cannot be the now. I am going to put the question again. 
norm for the voting of the Bills in the House. 
He has the right to ask for a Division. The question is: 

MR. SPEAKER: Shri l.K. Advani. 

SHRI L.K. ADVANI {New Delhi): I would 
concede that it is within your discretion. You 
can decline a Division. But the tradition is 
that if it is demanded, it is conceded. Why 
should we leave aside this tradition? Even if 
there are only a few Members who are keen 
to see that their vote is recorded, I think that 
their right should be oonceded. 

[ Translation] 

MR. SPEAKER: Advaniji, please go 
through the rule book. 

[English] 

I have no objection. I do not want to deny 
the Members' right to Tecord their views. 

SHRI l.K. ADVANI: It cannot be de-
manded as matter of right. But as a matter of 
tradition, it should be conceded. 

MR. SPEAKER: I agree. 

SHRI NIRMAL KANTI CHATIERJEE: 
(Dumdum): Sir, even if some Members want 
Division, they should be given an opportu-
nity because they are the elected represen-
tatives. (Interruptions) 

PROF. P.J. KURIEN: (Mavelikara): I 
fully agree with the hon. Members. Even ita 
single Member wants Division, this is his 
right. It should be considered. 

( Interruptions) 

MR. SPEAKER: I am upholding the 
point raised by Shri Advani, you, Shri Chat-
terjee and also by Indrajit 8abu. I am putting 
the question again. 

Let the lobbies be cleared-

" That leave be granted to introduce a 
Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 
1954." 

The Lok Sabha divided 

AYES 
Division No.8 

11.46 hrs. 

Adaikalaraj, Shri l. 

Advani, Shri L.K. 

Agarwal, Shri J.P. 

Agnihotri, Shri Rajendra 

Aher, Dr. Daulatrao Sonuji 

Ahmed, Shri Kamaluddin 

Akbar, Shri M.J. 

Antony, Shri P .A. 

Antulay, Shri A.R. 

Argal, Shri Chhaviram 

Arunachalam, Shri. M. 

Asokaraj, Shri A. 

Baga Reddy, Shri M. 

Baig, Shri Arif 

Bais, Shri Ramesh 

Baitha, Shri Mahendra 

Bala Gaud, Shri T. 

Balaraman, Shri L. 
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Bali, Shrimati Vyjayantimala 

Banatwalla, Shri G.M. 

Bansi Lal, Shri 

Basavaraj, Shri G.S. 

Basheer, Shri T. 

Benjamin, Shri S. 

Bhakata, Shri Manoranjan 

Bhardwaj, Shri Parasram 

Bhargava, Shri Girdhari lal 

Bhatia, Shri ~am Sewak 

Bhosle, Shri Prataprao Baburao 

Bhoye, Shri Reshma Motiram 

Bhuria, Shri Dileep Singh 

Sirender Singh, Rao 

Bopche, Dr. Khushal Parasram 

Bulara, Shrimati Rajinder Kaur 

Chand Ram, Shri 

Chandrasekhar, Shrimati M. 

Charles, Shri A. 

Chaudhary. Shri lshwar 

Chaudhary, Shri Ram Prasad 

Chaudhry, Shri Rudrasen 

Chaudhry Sh'ri Kamal 

Chavan. Shrimati Premalabai 

Chennithala, Shri Ramesh 

Chennupati, Shrimati Vidya 

Chinta Mohan, Dr. 

Commander, Shri Mohd. Hassan 

Darner, Shri Semjibhai 

Danwe, Shri Pundlik Hari 

Das, Shri Anadi Charan 

Dennis, Shri N. 

Deora, Shri Murli 

Deshmukh, Shri Ashok Anandrao 

Dev, Shri Sontosh Mohan 

Devarajan, Shri B. 

Devi lal, Shri 

Dhakane. Shri Babanrao 

Dhumal. Prof. Prem Kumar 

Dikshit. Shri Narsinghrao 

Dare, Shri Raja Ambanna Nayak 

Faleiro, Shri Eduardo 

Gadgil, Shri V.N. 

Gaikwad, Shri Udaysingrao 

Gajapathi, Shri Gopi Nath 

Gandhi, Shri Rajiv 

Gangadhar, Shri S. 

Gangwar. Shri Santosh Kumar 

Gavit, Shri Manikrao Hodlya 

Giriyappa, Shri C.P. Mudala 

Gomango, Shri Giridhar 

Gounder, Shri A.S. 

Gowda, Shri D.M. Putte 

Gudadinni, Shri B.K. 

28 
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Gupta, Shri Dhannpal Singh Khan, Shri Zulfiquar Ali 

Handoo, Shri Piyare LaJ Khandelwal, Shri Pyarelal D. 

Het Rar::, Shri Khanorua, Shri D.O. 

Jag Pal Singh. Shri Khatique, Shri Shanker Lal 

Jai Prakash, Shri Khurana, Shri Madan La! 

Jamuna, Shrimati J. Kodikkunnil, Shri Suresh 

Janardhanan. Shri Kadambur M.R. Konthala, Shri Rama Krishna 

Jangde, Shri Resham lal Kotadia, Shri Manubhai 

Jatav, Shri Than ~ingh Krishna, Shri G. 

Jatiya. Shri Satyanarayan Krishna Kumar, Shri S. 

Jawali. Dr. Basavaraj Kumaramangalam, Shri P.R 

Jayamohan, Shri A. Kurien, Prof. P.J. 

Jeevarathinam. Shri R. Kushwaha, Shri Jagdish Sin~ t' 

Jhikram. Shri Mohanlal lakshmanan, Prof. Savithri 

Joshi. Shri Dau Dayal Mahajan, Shr;mati Sumitra 

Ju Dea, Shri DiIip Singh Mahajan. Shri Y.S. 

Kala. Shri Sukhdeo Nandaji Maheshwar Singh, Shri 

Kalka Das. Shri Malhotra Prof. Vijay Kumar 

Kamble, Shri Arvind Tulshiram Mallik. Shri Mangaraj 

Kamson. Prof. Meijinlung Mallikarjun, Shr; 

Kapse. Prof. Ram Ganesh Manemma, Shrimati T. 

Kareddula, Dumari Kamalaji Marak, Shr; Sanford 

Kasu, Shri Venkata Krishna Rood)' Marbaniang, Shri Peter G. 

Kataria. Shri Gulab Chand Mathew, Shri Palai K.M. 

Kaul. Shrimati Sheila Mayawati, Kumar; 

Keshari laJ. Shri Meena. Dr. Kirodi Lal 
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Meena, Shri Nandlal 

Meghwal, Shri Kailash 

Mehta, Shrimati Jayawanti Navinchan-
dra 

Mishra, Shri Janeshwar 

Mishra, Shri Raj Mangal 

Mujahid, Shri B.M. 

Munda, Shri Govinda Chandra 

Munda, Shri Karia 

Muraleedharan, Shri K. 

Murthy, Shri Kusuma Krishna 

Muthiah. Shri R. 

Naik, Shri G. 'oevaraya 

Naik, Shri Ram 

Naikar, Shri D.K. 

Nandi, Shri Yellaiah-

Narayanan, Shri K.R. 

Narayanan, Shri P.G. 

Nathu Singh, Shri 

Nayak, Shri Nakul 

Netam, Shri Arvind 

Odeyar, Shri Channaiah 

Oraon, Shrirnati Suma~i 

Pal, Dr. Debi Prosad 

Pandeya, Dr .. Laxminarayan 

Pandian, Shri D. 

Panja, Shri Ajit 

Paranjpe, Shri Baburao 

Paraste, Shri Dalpat Singh 

Paswan, Shri Sukdeo 

Patel, Shri Arjunbhai 

Patel, Shri Chandresh 

Patel, Shri Natubhai M. 

Patel, Shri Shantilal Purushottam Das 

Pate:, Shri Somabhai 

Pathak, Shri Harin 

Patidar, Shri Rameshwar 

Patil, Shri Balasaheb Vikhe 

Patil, Shri Prakashbapu Vasantrao 

Patil, Shri Shankarrao 

Patil, Shri Shivraj V. 

Patil, Shri Uttamrao 

Patil, Shri Uttamrao Lakmanrao 

Patil, Shri Yashwantrao 

Penchalliah, Shri P. 

PeTurnan, Dr. P. Vallal 

Phundkar, Shri Bhaoosaheb Pundlik 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Pradhani, Shri K. 

Prasad, Shri V. Sreenivasa 

Purohit, Shri Banwarilal 

Purushothaman, Shri Vakkom 
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Raghavji, Shri Rao, Shri P.V. Narasimha 

Rahi, Shri Ramlal Rao. Shri R. Gundu 

Rai, Shri KaJp Nath Rao, Shri Srinivas 

Rai, Shri lal Bahoo Rao, Shri V. Krishna 
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Rajdev Singh, Shri Rathva, Shri Narayanbhai Jamlabhai 

Raje, Shrimati Vasundhara Rathod. Shri Uttam 

Rajeshwaran, Dr. V. Rathor. Dr. Bhagwa.n Dass 

Rajeswari, Shrimati Basava Rawat, Prof. Rasa Singh 

Raju, Shri 811. Vajaykumar Reddy, Shri A. Venkata 

Raju, Shri M.M. Pallam Reddy, Shri B.N. 

Raju, Shri S. Vijayai Rama Reddy, Shri Bojja Venkata 

Raju, Shrimati Uma Gajapathi Reddy, Shri Kotla Vijaya Bhaskara 

Rakesh Shri R.N. Redrly, Shri M.G. 

Ram Awadh, Shri Reddy, Shri R. Surender 

Ram Babu, Shri A.G.S. Reddy, Shri Rajamohan 

Ram Prakash. Ch. Sai, Shri A. Pratap 

Ram Sagar, Shri (Sara Banki) Sai, Shri A. Larang 

Ramachandr an, Shri Mullappally Sai, Shri Nand Kumar 

Ramadass, Dr. R. Sait, Shri Ibrahim Sulaiman 

Ramakrishna. Shri Y. Samad, Shri Abdul 

Rana, Shri Kashiram Chhabildas Saran, Shri Daulat Ram 

Ranga, Prof .. N.G. Sartaj Si:1gh, Shri 

Rao, Shri J. Chokka Sathe, Shri Vasant 

Rao, Shri J. Vengala Sayeed, Shri P.M. 

Rao. Shri K. Rama Mohan Sekhar, Shri M.G. 

Rao. Shri K.S. Selvam, Shri Kanci Panneer 
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Shah, Shri Babubhai Meghji Singh. Shri Sukhendra 

Shah, Shri Jayantilal Virchandbhai Singh. Shri Uday Pratap 

Shakya, Dr. Mahadeepak Singh Sinha, Shrimati Usha 

Shakya. Shri Ram Singh Sodhi. Shri Mankuram 

Shankaranand, Shri B. Solanki. Shri Surajbhanu 

Shanmugam, Shri P. Sonkar, Shri Kalpnath 

Sharma, Shri Chiranji Lal $oz. Prof. Saif-ud-din 

Shastri, Shri Kapil Dev Srikantaiah. Shri H.C. 

Shekhada, Shri Govindbhai Kanjibhai Subedar. Shri 

Shingada, Shri D.B. Sukhbuns Kaur. Shrimati 

Shiwankar, Prof. Mahadeo Sultanpuri. Shri K.D. 

Sidnal, Shri S.B. Sundararai, Shri N. 

Silvera, Dr. C Surfawanshi, Stlri Narsingrao 

Singam, Shri Basavapunnaiah Tandel. Shri D.J. 

Singaravadlvel, Shri S. Tarwaia, Shri Amratlal Vallabhdas 

Singh, Shri Anand Thakore. Shri Gabbhaji Mangaji 

Singh, Shri Dhanraj Thambi Durai, Dr. 

Singh, Shri Har Govind Thapa, Shri Nandu 

Singh, Shri Jagannath Thomas. Prof. K. V. 

Singh, Shri K. Manvendra Therat. Shri S.B. 

Singh, Shri Lalit Vijoy Thungon, Shri P.K. 

Singh, Prof. N. Tombi TIWari, Shri Brij Bhushar 

Singh. Shri Pratap TIWari. Shri Janardan 

Singh, Shri Ram Naresh Umbrey, Shri Laeta 

Singh, Shri Ram Prasad Veghela, Shri Shankersinh 

Singh, Shri Ramdas Varma, Shri B. Rajaravi 

36 
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Verma, Shri Dharmesh Prasad 

Verma, Shri Ratilal Kalidas 

Venkatesan, Shri P .R.S. 

Venkatswamy, Shri G. 

Verma Shri R.L.P. 

Verma, Shrimati Usha 

Viswanatham, Qr. 

Wadiyar, Shri Srikanta Datta Narasimha 
Raja 

Yadav, Shri Baleshwar 

Yadav, Shri Hukumdeo Narayan 

Yadav, Shri Janardan 

Yadav, Shri Ram Sharan 

Yadav, Shri Ramendra Kumar Ravi 

Yadav. Dr. S.P. 

Yadava, Shri Ramjilal 

Yadvendra Datt, Shri 

Yazdani, Dr. Golam 

YuvraJ, Shn 

NOES 

Atinder Pal Singh, S. 

Chauhan, Shri Prabhatsinh 

Gokhle, Shri Vidyadhar 

Mayekar, Shri Gopalrao 

Munjare, Shri Kankar 

Prasad, Shri R.S. 

Roy, Shri A.K. 

Shastri, Shri Yamuna Prasad 

Taslimudin, Shri 

MR. SPEAKER: Subject to correction * 
the result of the division is as follows: 

Ayes 299 

Noes 009 

The motion was adopted 

[ Translation] 

SHRI SATYA PRAKASH MALAVIYA: I 
Introduce" the BiII ..... (/nterruptions) ..... . 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE AND MIN-
ISTER OF TOURISM (SHRI DEVI LAL): Mr. 
Speaker, Sir, my objection is that... (Inter-
ruptions) .... At least listen to me. Let us take 
the opinion of the House on whether the 
House is to be dissolved or not, so that the 
people can also come to know of their 
wishes. 

. .. (/nterruptions) .... 

*The following Members also recorded their votes: 
Ayes- Shri K. Ramamurthy, Shri Sega Ram, Shri C.K. Kuppuswamy, Shri Dharm Pal 
Sharma, Shri Shikmo Sema, Shri Moreshwar Save, Shri Guman Mal Lodha, Dr. 
Shailemdranath Shrivastava and Shri Vamanrao Mahadik . 

.. Introduced with the recommendation of the President. 
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MR. SPEAKER: Devi LalJi, you are a 
Minister... (Interruptions) 

SHRI DEVI LAL: In the meantime, 
would like to say one thing. We should elicit 
the opinion of the House through a Division, 
as we did right now. Let the hon. Members 
raise their hands ... (/nterruptions)... You 
should at least elicit the opinion of the House 
in this regard. Leaders mlsgu.ide the people 
to show their leadership qualities. 

SHRI LK. ADVANI: Mr. Speaker, Sir, I 
would like to draw the attention of the Gov-
ernment towards this fact that it was decided 
that in this two-day session, being held 
after the Government has tendered its resig-
nation, only financial legislation and neces-
sary constitutional Amendments will be taken 
up. This Bill was taken up for discussion be-
cause almost all partIes had unanimously 
expressed this opir.ion that some items were 
pending and that tlley had no objectIon if 
they are taken up, but at the mtruJuction 
stage, it became clearto me that the opi",o;1 
of the House was divided. Under the circum-
stances, I don't think it would be appropriate? 
to pass the Sill. My submission is that ~his Bii! 
should be passed, if there is a c.onsensus-, 
unanimity in the House, other-wise, it should 
not be passed ... (Interruptions) ... 

[English] 

MR. SPEAKER: Now, Shri P.V. Nara-
simha Rao. 

SHRIP.V. NARASIMHARAO (Ramtek): 
Sir. I agree with what Shri Advani has just 
said. This has to be either unanimous or not 
taken up at aU .... (lnterruptions) .... 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey): Sir, the problem can be solved by 
this way. I request the Government to move 
an amendment so tbat the Members are free 
to opt for the existing· pension .. , (/nterrup· 
tions) .... Sir. an a'1lendment may be moved 

stating that those Members who do not want 
this pension may opt for the existing pen-
sion.. .... (Interruptions) ... 

[ Translation] 

SHRr YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Speaker, Sir, I would like to say 
that we should not do any such thing, which 
may create an impres~ion among the people 
of the country that their representatives are 
bent upon furthering their vested interests ... 

MR. SPEAKER: Yamuna Prasadji. 
please take your seat. 

SHRI YAMUNA PRASAD SHASTRI: 
Today, the economic situation of the country 
IS such that an interim Budget showing a 
deficit of 10,000 crore rupees has been pre-
sented In tre House. On the one hand, there 
is a deficit of 10,000 crore rupees and a debt 
of 40,000 crore rupees and on the olher 
I,and.... (Interruptions) ... 

MR. SPEAKER: Yamuna Pr~sadji, please 
sit down. I didn't call you. 

....... (/nrerruptions) ....... . 

[English] 

MR. SPEAKER: The Bill is before the 
House. Now, the Minister. 

. ..... (/nterruptions) ...... . 

[ Translation] 

SHRI SATYA PRAKASH MALAVIYA: 
The discussions that took place before the 
introduction of this BiII ..... 

MR. SPEAKER: You have heard what 
Shri L.K. Advani and Shri P.V. Narasimha 
Rao have said? 

SHRt SATYA PRAKASH MALAVtYA: 
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Ves,1 agree with what Shri Advani and Shri 
Narasimha Rao have said. ...... (Interrup-
tions) .... 

MR. SPEAKER: NowthatShri Malaviya 
has agreed with what Shri Advani and Shri 
Rao have said, I feel that there is unanimity 
in the House in this regard, that this Bill 
should not be passed right now. 

..... (lnterruptions) ..... . 

[Eng/ish] 

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Speaker, Sir, Mr. Advani has 
made certain observations. In the light of 
that, we have to make it clear. When it was 
put to the voice vote, flone o~ us opposeci. In 
fact, our view was.that there IS no n~ed for a 
division, at all. Therefore, we did not partici-
pate in the division, but we did not oppose. 
The division of the House is not thel e, 
exepting those who demanded division. Th2.t 
is the position. We stand by that and we 
have not changed our dE?cislon.· (Interrup-
tions) 

SHRI A.K. ROY: I oppose this Biil at 
every stage. (Interruptions) 

[ Translation] 

MR. SPEAKER: The Minister is not 
moving the motion. 

(Interruptions) 

[English] 

MR. SPEAKER: The House stands ad-
journed to meet again today at 5 p.m. 

1200 hrs. 

The Lok Sabha then adjourned till seven-
teen of the plock 

The Lok Sabha fe-assembled at two 
minutes past Seventeen of the Clock 

[MR. SPEAKER in the Chair} 

MR. SPEAKER: Mr. Satya Prakash Ma-
laviya to move the BilL .. 

( Interruptions) 

SHRI R. MUTHIAH (Periyakulam): Sir, 
I have to make a submission. 

MR. SPEAKER: What is the point? 

SHRI R. MUTHIAH: I want to raise an 
important issue concerned not only to our 
party but to this House. One of our Members, 
Dr. Kalimuthu has defected from our party 
and joined the DMK as early as last Decem-
bEir itself. We have filed a petition before you 
to disqualify him to be a Member of this 
House. But it is taking a long way for a final 
decision. 

MR. SPEAKER. It is under my consid-
eration. 

SHRI R. MUTH IAH: In the meantime, 
he had declared to the Press that he had re-
signed from the Membership of this House 
and the resignation letter had been sent to 
you. (Interruptions) 

MR. SPEAKER: I am not concerned 
with the statement to the Press. 

( Inte"uptions) 

SHRI R. MUTHIAH: He declared it to 
the Press in the presence of his leader, Mr. 
Karunanidhi. (Interruptions) I want to know 
the integrity of the Member and his leader. 
( Inte"uptions) 

MR. SPEAKER:There is no communi-
cation whatsoever. 
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( Interruptions) 

MR. SPEAKER: Please take your 
seat. 

17.04 hrs. 

SALARY ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT (SEC-

OND AMENDMENT) BILL-CONTO. 

[ Trans/ation] 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlAVIYA): Mr Spaak~r, Sr. , 
beg to move:-

"That the Bill further to amend the Sai-
ary, Allowdnces anj Pe-;~ion ot Mem-
bers of Parliament Act. 1954, De taken 
into consideration." 

[English] 

MR. SPEAKER: The question is: 

"That the BiII.further to amend the Sal-
ary, Allowances and Pension of Mem-
bers of Parliament Act, 1954, be taken 
into consideration." 

The motion was adopted 

MR. SPEAKER: The House wHI 
now take up clause-by-clause considera-
tion of the Bill. 

( Interruptions) 

SHRI SOMNATH CHATIERJEE 
(Bolpur): When will items 13 and 14 be 
taken up? 

MR. SPEAKER: Afterwards. 

(Interruptions) 

SHRI A.K. ROY (Dhanbad): Sir, I would 
like to speak on the merits of this Bill. 

MR. SPEAKER: You can take your 
chance in the third reading of the Bill. 

Clause 2-Amendment of Section 5 

DR. VENKATESH KABDE (Nanded): 
I beg 10 move: 

"Page 1, line 8,-

for "either alone or along with a com-
panion," 

substitute-

"either along or along with companion 
or spouse" (5) 

,i) after line 8. insert-

'and (ii) in the proviso, for the word "six-
teen" the word "twenty-four" shall be 
substituted. ' 

(ii) line 12,-

for "sixteen journeys" substitute-

"twenty-four journeys" (6) 

SHRI SATYA PRAKASH MALAVIYA: 
Dr. Kabde has just now moved some amend-
ments. The Government agrees to these 
amendments. 

MR. SPEAKER: The question is: 

"Page 1, line 8,-

for "either alone or with along with a 
companion, .. 
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substitute-

"either along or along with companion 
or spouse" 

Page 1,-

(i) after line 8, insert-

'and (ii) in the proviso, for the word "Six-
teen" the word ''twenty-four" shall be substi-
tuted.' 

(ii) line 12,-

for "sixteen journeys" substitute-

"twenty-four journeys" 

The motion was adopted 

MR. SPEAKER: The question is: 

"That clause 2, as amended. stands 
part of the Bill." 

The motion was adopted 

Clause 2, as amended, was added to the 
Bill. 

Clause 3-Amendment of Section 8 A 

Amendments made;. 

Page 2. lines 9 and 10,-

for "(Second Amendment)" substi-
tute--

"(Amendment)" (2) 

Page 2, line 18.-

for "(Second Amendment)" substi-
tute-

"(Amendmenf)" (3) 

Page 2, line 34,-

for "(Second Amendment)" substitute 

"(Amendmp .t)" (4) 

(Shri Satya Prakash Malaviya) 

DR. VENKATESH KABDE (Nanded): 
I beg to move: 

"Page 2, line 12,-

after "years," insert-

"or proportionate amount per mensem 
to every member who has served for a 
minimum period of one year," (7) 

SHRI SATYA PRAKASH MALAVIYA: 
The Government agrees to it. 

MR. SPEAKER: The question is: 

"Page 2, line 12.-

after"years," insert-

"or proportionate amount per mensem 
to every member who has served for a 
minimum period of one year," 

The motion was adopted 

MR. SPEAKER: The question is: 

"That Clause 3. as amended. stand 
part of the Bill" 

The motion was adopted 

Clause 3, as amend~d, was added to the 
Bill. 

Clause 1-short title 

Amendment made: 

Page 1, line 4,-
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for "(Second Amendment)" substitute 

"Amendment". 

(Shri Satya Prakash Malaviya) 

MR. SPEAKER: The question is: 

"'That Clause 1, as amended, stand 
part of the Bilr. 

The motion was adopted 

Clause 1, as amended, was added to 
the Bill. 

MR. SPEAKER: The question is: 

"That the Enacting Formula and the 
Long Title stand part of the Bill". 

The motion was adopted 

The Enacting Formula and the Long 
Title were· added to the B/II. 

SHRI SATYA PRAKASH MALAVIYA: 
I beg to move: 

-That the Bill, as amended, be 
passed." 

MR. SPEAKER: Motion moved: 

"That the Bill, as amended. be 
p~ed". 

Shri A K Roy. 

( Interruptions) 

17.11 hrs. 

[English) 

RE. RAILWAY FAClllTIES TO EX M.Ps. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): The Minister had promised to 
make a statement·about the railway facilities 
totheex-M.Ps.lwantas assurance from him 
aboutthe 'railway facilities to the ex-M.Ps. He 
has not yet come up with that. 

DR. THAMBI DURAl (Karur): also 
support that. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): This matter was dis-
cussed with the leaders of the opposition this 
afternoon. I have also discussed this with the 
Railway Minister. I assure the House that 
whatever is possible will be done. (Interrup· 
tions) 

[ Trans/ation] 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): Mr. Speaker, Sir, 
when the House was dissolved in 1979. the 
facility for railway passes was extended to 
the hon. Members. On the basis of the same 
the arrangement.. .. (Interruptions) ...... 

PROF. ViJAV KUMAR MALHOTRA: It 
was only for two moths. (Interruptions) 

SHRI JANCSHWAR MISHRA: It will be 
discussed latel on. Earlier also this facility 
had been extended to hon Members on the 
same baSIS. (Interruptions) 

[English] 

DR. THAMBI DURAl: We could not not 
follow what he has said. 

MR. SPEAKER: Please repeat that. 

( Translation] 

SHRI JANESHWAR MISHRA: When 
the Lok Sabha was dissolved in , 979, the 
hon. Members were allowed to make use of 
their identit cards. If the present Lok Sabha 
is dissolved the han. Members of the dis-
solved House would be allowed to use their 
identity cards. So far as providing railway 
passes to Ex-Members of Parliament is 
concerned, the requisite procedure would 
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be checked for this purpose and this facility 
will definitely be extended. (Interruptions). 

[English] 

MR. SPEAKER: He !:las said. 

[ Trans/ation] 

It will, definitely, be given. 

[English] 

I hope you have followed. 

DR. THAMBI DURAl: I have just now 
followed. 

17.141/2 hrs. 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT (SEC-

OND AMENDMENT) BILL-Contd. 

[English] 

SHRI A.K. ROY (Ohanbad): Mr. 
Speaker, Sir, I am sorry to oppose this Bill 
and the unholy consensus in the House. I 
would also remind the House of the unpleas-
ant consequences of adopting this Bill. 

I commend this House for transacting 
all the financial business and thereby help-
ing the country. 

Sir, I am amazed and astounded to see 
this Bill which is going to serve the House 
itself. House is not meant for the whims and 
benefit of the Members. House is meant for 
the people. (Interruptions) 

That is what we have done. 

MR. SPEAKER: Mr. Roy, address to the 
Chair. 

MR. A.K. ROY: I might say. Sir. that we 
have failed to come out with a long standing 
legislation liie the Lokpal Bill to fight corrup-
tion. We have failed to come out with a leg-
islation to provide Right to Work which . 
would have served the youth. We have failed 
to come out with a legislation on the Workers 
'Participation in Management which would 
have benefited the workers. Even in this 
Budget. we have withdrawn subsides through 
backdoor which would have benefited the 
peasants. So, we have failed on all walks of 
life. We could not do any service to the 
people. Now, the House is moving, sliding 
towards an unknown destination of dissolu-
tion. At this point of time, we are here con-
centrating on enhancing our facilities. 

I may tell you, Sir, that we are not going 
out with flying colours so that we can claim 
that we have achieve.d something and so to 
fly in air in pairs. I am not against pension but 
I would like to say that pension should go to 
that Member who has retired from politics. 
What is the meaning of pension? Pension is 
not a consolation or prize. It is not a dole. It 
is against the fundamental principles of 
equality before the law in the Constitution 
itself. Suppose an ex-M.P. contests and 
loses the election and a common man con-
tests and fails, the common man will not get 
anything but the ex-M.P. will get pension. An 
ex-M.P. can 9E!t pension provided he retires 
from politics. That provision must be in-
serted. 

Sir, this House has got many ex-Prime 
Ministers, axed Prime Ministers distinguished 
Members, extinguished ministers. We will 
have to face people and they will ask us as 
to what we have done. Sir, instead of doing 
anything for the people, we have only en-
hanced our facilities. I would like to tell you 
that you will also have to go and face the 
people so, what will be the answer of the hen. 
Members of this House to this question? We 
h~ve done a total dis-service to the nation. 
So, I oppose this Bill lock, stock and barrel. 
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MR. SPEAKER: The question is: 

"That the Bill. as amended, be passed. II 

( Interruptions) 

SHRI A.K. ROY: Sir, Noes have it. 

PROF. MADHU DANDAVATE (Ra-
japur): According to the rule, you have the 
discretion. If you find that only a microscopic 
minority of opposing then according to the 
rule you have the discretion and you need 
not seek a division. 

MR. SPEAKER: I know that.. .. 

( Interruptions) 

L Translation] 

SHRIRAMESHWARPRASAD 
(Arrah): Mr. Speaker, Sir, the voice of 
opposition cannot he supressed. (Inter-
ruptions) 

[English] 

MR. SPEAKER: I can hear only one or 
two members opposing it. I am not going to 
divide the House. 

The question is: 

"That the Bill, as amended, be passed." 

The motion was adopted 

At this stage Shri AKRoy nad some other 
hon. Members left the House. 

17.20 1/2 hrs. 

MESSAGES FROM RAJYA SABHA-
Contd. 

(English] 

SECRETARY-GENERAL: Sir, I have to 
report following messages received from the 

Secretary-General of Rajya Sabha:-

(i) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rule of procedure and Conduct of 
Business in the Rajya Sabha. I am 
directed to return herewith the 
Appropriation (Vote on account) Bill, 
1991, which was passed by the Lok 
Sabha at its sitting held on the 11 th 
March, 1991, and transmitted to 
the Rajya Sabha for its recommen-
dations and to state that this House 
has no recommendations to make 
to the Lok Sabha in regard to the 
said BilL" 

(ii) 

(iii) 

"In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rule of procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (No.2) Bill. 1991. 
which was passed by the Lok Sabha 
at its sitting held on the 11 th March. 
1991, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no rec-
ommendations to make to the Lok 
Sabha in regard to the said Bill." 

"In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rule of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (No.3) Bill, 1991, 
which was passed by the LokSabha 
at its sitting held on the 11th March, 
1991, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no rec-
ommendations to make to the Lok 
Sabha in regard to the said Bill." 

(iv) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rule of Procedure and Conduct of 
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(v) 

Business in the Rajya Sabha, , am 
directed to return herewith the Fi-
nanceBiII,1991, whichwaspassed 
by the Lok Sabha at its sitting held 
on the 11th March, 1991, and trans-
mitted to the Rajya Sabha for its 
recommendatiQCls and to state that 
this House has no -recommenda-
tions to make to the Lok Sabha in 
regard to the said Bill." 

"'n accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Punjab Appropriation (Vote on 
Account) Bill, 1991, which was 
passed by the Lok Sabha at its sit-
ting held on the 11th March, 1991, 
and transmitted to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha in 
regard to the said Bill." 

(vi) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Punjab Appropriation Bill, 1991, 
which was passed by the LokSabila 
at its sitting held on the 11 th March, 
1991, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no rec-
ommendations to make to the Lok 
Sabha in regard to the said Bill." 

(vii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in tre Rajya Sabha, I am 
directed to return herewith the 
Assam Appropriation (Vote on 
Account) Bill, 1991, which was 
passed by the Lok Sabha at its sit-

ting held on the 11th March, 1991, 
and transmitted to the Rajya Sabha 
for its recommendations andto state 
that this House has no recommen-
dations to make to the Lok Sabha in 
regard to the said Bill." 

(viii) "In accordance with the prOVisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha. , 
am directed to return herewith the 
Assam Appropriation (No.2) Bill. 
1991, which was passed by the 
Lok Sabha at its sitting held on the 
11 th March. 1991, and transmitted 
to the Rajya Sabha for its recom-
mendations and to state that this 
House has no recom mendations to 
make to the Lok Sabha in regard to 
the said Bill." 

(ix) "'n accord8.nce with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Tamil Nadu Appropriation (Vote on 
Account) Bill. 1991, which was 
passed by the Lok Sabha at its sit-
ting held on the 11th March. 1991. 
and transmitted to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha in 
regard to the said Bill." 

(x) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha. I 
am directed to return herewith the 
Tamil Nadu Appropriation Bill, 
1991. which was passed by the 
Lok Sabha at its sitting held on the 
11 th March, 1991, and transmitted 
to the Rajya Sabha for its recom-
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mendations and to .state that this 
House has no recommendations to 
make to the Lok Sabha in regard to 
the said Bilt." 

(xi) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Jammu and Kashmir Appropria-
tion (Vote on Account) Bill, 1991, 
which was passed by the Lok Sabha 
at its sitting held on the 11 th March, 
1991, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no rec-
ommendations to make to the Lok 
Sabha in regard to the said Bill." 

(xii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Jammu and Kashmir Appropria-
tion (No.2) Bill, 1991, which was 
passed by the Lok Sabha at its sit-
ting held on the 11th March, 1991, . 
and transmitted to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha in 
regard to the said Bill." 

(xiii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Busines~ in the Rajya Sabha, I am 
directed to return herewith the 
Pondicherry Appropriation (Vote 
on Ac:::count) Bill, 1991, which was 
passed by the Lok Sabha at its ::;it-
ting held on the 11th March, 1991; 
and transmittecJ.to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha in 

regard to th~ said BiII.-

(xiv) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Pondicherry Appropriation Bill, 
1991, which was passed by the 
Lok Sabha at its sitting held on the 
11th March, 1991, and transmitted 
to the Rajya Sabha for its recom-
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard to 
the said Bill." 

(xv) "In accordance with the provisions 
of rule 127 of the Rules of the of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am di-
rected to inform the Lok Sabha 
t~t the Rajya Sabha, at its sitting 
held on the 12th March, 1991, 
passed, in accordance with the pro-
visions of article 368 of the Consti-
tution of India, without any amend-
ment, the Constitution (Seventy-
fifth Amendment) Bill, 1991, which 
was passed by the Lok Sabha at its 
sitting held on the 11 th March, 
1991." 

17.21 hrs. 

ASSENT TO BILL 

SECRETARY GENERAL: Sir, I lay on 
the Table a copy, duly authenticated by the 
Secretary-General of Rajya Sabha, of the 
Constitution (Sixty-eighth Amendment) Bill, 
1991 passed by the Houses of Parliament 
during the current session and assented to 
since a report was last made to the House on 
the 22nd February, 1991. 
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17.211/2 hrs. 

COMMITIEE OF PRIVILEGES 

Second Report 

[English] 

SHRI SOMNATH CHATIERJEE (Bolpur): I 
beg to lay on the Table the Second Report 
(Hindi and English versions) of the Commit-
tee of Privileges. 

17.22 hrs. 

[English] 

STATUTORY RESOLUTION RE .AP-
PROVAL OF CONTINUANCE IN FORCE 

OF PROCLAMATION RESPECT OF 
PUNJAB 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALA VIY A): Sir, on behalf of 
Shri Subodh Kant Sahay, I bet to move: 

"That this House approves the continu-
ance in force of the Proclamation, d?-ted 11 th 
May, 1987 in respect of Punjab, issued under 
article 356 of the Constitution by the Presi-
dent, for a further period of six months with 
effect from the 11th May, 1991." 

As the House is awate, President's Rule 
was promulgated in the State of Punjab on 
11th May, 1987 on the recommendation of 
the Governor. The Legislative Assembly of 
the State which was initially kept under sus-
pended animation was dissofved on 6th 
March. 1988. The proclamation issued by 
the President under article 356 (1) of the 
Constitution was approved by the lok Sabha 
as well as the Rajya Sabha on 12th May, 
1987. 

As the law and order situation in the 
State continued to be disturbed, President's 
Rule in Punjab has been further extended 
from time to time with the approval of both 
Houses of Parliament. The present term 01 
President's Rule is due to exoire on 10th 
May 1991. 

Consequent on the Constitution (Sixty· 
seventh Amendment) Act, 1990, Clause (4) 
of article 356 of the Constitution provided 
that the proclamation issued on 11th May, 
1987 in relation to the State of Punjab could 
be extended for a total period of four years 
without fulfilment of conditions specified in 
clause (5) of the said article. As the current 
law and order situation in Punjab still does 
not hold out prospects for free and peacefu' 
elections to the State Legislative Assembly, 
clause (4) of article 356 of the Constitution 
h as been amended by the Constitution (Sixty-
eighth Amendment) Act, 1991. With this en· 
actment, President's Proclamation in rela-
tion to the State of Punjab can now be ex· 
tended for a total period of five years. 

The Governor of Punjab in his recent 
report addressed to the President has inti-
mated that a number of counter measures 
have been taken against the militants which 
are showing certain improvement in the situ-
ation in the State. The Governor is of the 
view that continuation of present approach 
for the next few months would help to bring 
about a situation wherein normal democratic 
process could be restored in the State. 
Therefore in order to allow some more time 
for consolidation of the present gains and 
bringing about greatGr improvement in the 
overall situation, the Governor has recom-
mended extension of President's rule for a 
further period of six months beyond 10th 
May, 1991. 

Keeping in view the situation prevailing 
in the State and taking all the relevantfactors 
into consideration, it is proposed that the 
President's Rule in Punjab may be contin-
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ued for a further period of six months with 
effect from 11.5.1 ~91. 

In view of this position, I solicit the 
approval of this august House te;. ~'ne Resolu· 
tion moved by me. 

MR. SP'=.AKER: Motion moved: 

"That this House approves the continu-
ance in force of the proclamation, dated 11 th 
May 1987 in respect of Punjab, issued under 
Article 356 of the constitution by the Presi-
dent, for a further period of six months with 
effect from 11th May, 1991." 

Now, Shrl Kripal Singh. 

[ Translation] 

SHRI KIRPAL SINGH (Amritsar): Mr. 
Speaker, Sir, I am tnankful to you for permit-
ting me to speak on the Statutory Resolution 
in respect of Punjab. The Punjabls'have not 
been given their right to freedom. They have 
been put under the custody of brute forces 
and corrupt and cruElI military and police of-
ficials. I would like to narrate two or three 

)ncidents in this regard so as to enable you 
~ realise the situation pr~vailing there. 
There is a village called Nathupur. Six people 
of the aforesaid village were going to buy 
diesel and petrol in a buffdlo cart. Those 
people were gunned down to death. The civil 
and police officers of the area begged ~fO'­
ogy from the villagers and also made an,~n­
nouncement to extend certain facilities to the 
villagers. But the Military Officer standing 
there went on smoking cigarettes and he did 
~t b,g apology. Besides, the youth of the 
areafre being harassed and killed. There is 
nobOdy to listen to their problems. Mothers 
and members of the entire family are in 
search oftheir lost children. but nobody teUs 
them where their children are. The parents 
are not told anything about the1r children, 

whether they are dead or alive. There is no 
judicial authority where these people could 
go and register their complaints. 

Five people committed theft in a bank 
and the looted money was recovered from 
their houses. They were sent to jail. They 
were taken out of the jail on the basis of a pro-
duction warrant and shot dead. A story was 
fabricated that some terrorists attCl-cked the 
police to secure their release and atl those 5 
people were killed in the cross firing between 
the police and the terrorists; but none of the 
police or the terrorists was hurt. This type of 
false stories are being fabricat'llhere every-
day. It was shown that property worth Rs. 4 
to 5 lakhs was recovered from these people 
whereas money amounting to more than Rs. 
25 takhs had been looted. In order to hush up 
this case totally. those 5 people were elimi-
nated. House to house searches were con-
ducted by cordoning a number of sectors in 
Chandigarh and Mohali. People are being 
subjected to humiliation and harassment. 
ThiS is the State of Aff.airs in the whole of 
Punjab. People were prevented from going 
to their distination. Censor was imposed on 
newspapers without any prior announce-
ment in which 80,000 copies of newspaper 
'Ajit' were seized in a day. As many as 
11,000 copies of Punjabi daily 'Tribune' were 
seized. Similarly, cop!~s of other newspaper 
viz. Akali Patrika and Aaj Oi Awaj were also 
seized. This is the everyday affair in the 
State. When I made a prayer to the Han. 
Prime Minister he replied that he would 
close the very newspaper I Ajit'. I do not know 
to whom should we relate our grievanoas. 

"Hamne chaha tha ki 
Hakam se karenge fariyad. 

Woh bhi khushbakht 
Tera chahne wala hi nikla.· 

Immediately after resuming charge, the 
Governor of Punjab started after m"aking as-
saults on the Punjabis and the Punjabi lan-
guage. It was more than 10 years ago that 
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the Department of Language had issued a 
notif~tion that number plates and name on 
every ty~ of vehicle should be written in 
Punjabi so that people may write Punjabi on 
their vehicles. The Governor wtthdrew this 
notification and people who had written the 
number plates and names on their vehicles 
in Punjabi, h ad to face the wrath of the police. 
Punjab is being subjected to this type of 
atrocities. Thousands of people in and out-
side Punjab have been killed, but their de-
pendents have not so far been rehabilitated. 
The people who 'were displaced during 
operation blue star and the oth~r people 
displaced from Delhi and other parts of the 
country have not so far been rehabil itated. In 
this very House, Shri Madhu Dandavate in 
his capacity as the Union Finance Minister 
had announced that victims irrespective of 
their caste, state or reliaion would be pro-
vided uniform relief-and there would be no 
discrimination in it. But this discrimination is 
still prevalent there. Various promises being 
made by the Government and the hon. 
Minister of Home Affairs in the House and in 
the presence of all others are also not being 
fulfilled and people say that Punjab situation 
is very bad. Let people go there and see as 
to how people are living there like real broth-
ers. Though some people are quarrelling, 
among themselves there is total fraternity in 
Punjab. Why should their freedom be 
snatched~- It is being said that people are 
making a demand of Khalistan. But I say that 
this House is itself giving them Khalistan. 
Punj86 has always been subjected to wrong 
treatment. This is the reward of the sacrifice 
we made during the .freedom struggle 
whereas the first Government had said that 
the people of Punjab ar, very brave and 
ready to make sacrific8s. Thereafter a 
demand was made for a separate Punjab 
stale. Everytime, whether it was tne cas-e-of 
providing facilities to -sikhs, supplying ,water 
to the State and setting up of industries, 
Punjabwassubjectedtodiscrimjnatorytre~t­

menl There is no heavy industry r,. the state. 
When some scheduled castes were con-

verted into sikhs, they had to fight for their 
rights. The Punjabis tried to make living on 
their own strength and did whatever they 
could. So far as the Congress Party is con-
cerned. they always followed the focst steps 
of the Britishers. I have nothing to grouse 
against it. But they also followed the policy of 
divide and rule of the Britishers and ran their 
administration, the worst thing the Congress 
Party did is that it fired shots at Dareban 
Saheb. Tanks were positioned there and 
thousands of people were killed. People who 
massacred people become M.Ps, Ministers 
and Members of Delhi Metropolitan Council. 
They are moving freely but there is none to 
question them as to why they committed 
such atrocities. Talks could be held provided 
there is a representative of Punjab. With 
whom the talks should be held? The Govern-
ment also pots the same condition of talking. 
But the people are not being provided the 
opportunity to choose their own representa-
tives. Let them be allowed to elect their own 
representatives and then the talks should be 
held with the representatives. President's 
Rule is being extended in the State after 
every six months. It would not serve any 
purpose. We had a lot of expectation from 
Shri B. V. Singh. But whenever he went to 
Punjab he always said that the Government 

t_". have committed a Himalayan blunder. 

Today the Janata Dal has sincerely 
proved that they consider it improper, This is 
what we expected from Shri Chandra 
Shekhar, who was with us ~l during 
Emergency. The fauh of the Sikhs was that 
they organised a Morcha against Emergency 
and for that they were punished. 

( Interruptions) 

One thing they mt~nd clearly 
is that the attempts to.&Y particular 
Community are not going to succeed, be-
cause they are not used to succumbing to 
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suppression. Let me tell you the origin to this 
problem. It all started on the issue of Punjabi 
language. A propaganda was made in the 
State by some political parties including the 
B.J.P. and the Congress against learning 
even {_li'; alphabets at Punjabi language. 
Seeds of poison that were sown in the State 
have !"lOW started flowering. None of the big 
leaders gave their affection to Punjabi.We 
had hopes from. Shri Chandra Shekhar, 
because he had been an eye-witness to that 
holocaust when people were burnt alive with 
burning tyres and;¢-ur'5 of people were 
destroyed. He was with me when we part!ci-
pated in the Kar Seva at the golden Temple. 
We trusted him, but he too was taken in by 
the;;e-1tery people and now he has stafte.:! 
speaking in unison with them. Now who IS 

there to listen to our grievance? The golden 
Temple was ruined, The Akal Takht was 
razed to ground. The people continue to be 
uprooted even today and there is nobody to 
listen to their grievances. There is no judicial 
authority to whom a mother could go to know 
about the where about of his detained son or 
whether he is alive or dead. Nobody listens 
to such requests. Those who came to Deihl 
after they were forced to desert their homes 
in Punjab are today living here in appalling 
conditions. Sincerely, some people were 
forced 10 desert their homes in Delhi and 
they ridd to seek "efuge in Punjab. They 
should be given the right to elect their repre-
sentatives. The poor and the innocent people 
were killed and their family members were 
fOlC;ed to leave their homes. The govern-
ment should nl8.ke arrangement and create 
conditions in which they could return to their 
homes. They should be given the right to 
elect their representatives. These oustees, 
whether they have come from Punjab to 
Delhi or have gone to Punjab from else-
where in the country are facing the same 
type of difficulties, but there is no end to their 

'sufferings as SOlution to this problem is not 
yet visible. The government has exploited 

in respect of Punjab 

them. The Punjabis have suffered on all 
G:ounts for the brave front they put up against 
emergency. They continue to suffer over 
today. The Punjabi Suba was given to the 
Plinjabis but it was an i£:I Complete one. 
Longowal Accord too could not be imple-
mented due to dishonesty on the part of the 
Central Government. When the Government 
is dishonest, the head of the Government is 
dishonest. how can foch accords be impls-
mented sincerely? All kinds of excesses 
were committed against Punjabis. We were 
pinning great hopes on Shri ChandraShekhar 
but he too has dashed all our hopes to the 
ground. Today, we find that hetoo has joined 
the same band of sinners who committed 
these Sins, As I told you earlier,1J;Ie army 
personnel killed six people, but no army 
officer regretted the incident. The civil offi-
cers did offer regrets and the' also promised 
some relief. I can say that the people of 

Punjab cannot be repressed. 

"Kahar zindgi di 011 pa sake, Jedi qaum 
nu maran da jhaJ/ pe jaye. 

Penda ant nu mulkurbaniyan da, Bhaven 
aj pe jaye bhav~n kal pe jaye." 

u Insaan nahin jf') dur jaye mahaul ke 
khooni manjar se, 

Jis haal mem jina mushki/ hai, us haai 
mein jeena lajm) hai". 

But' must say to the Government and 
its head that what they are doing today was 
once done by the previous Government and 
the results are before you. 

" Yeh waqt bhi dekha hai taarikh ke 
ahdon ne, Lahman ne khata ki thi, sadiyon 
ne sazaa payee". 

Today we are suffering this punishment. 
The Government has isolated Punjab~ 
the rest of the country. Separate legislations 
have been enacted for Punjab. If the people-. 
~e their voice against such measures, 
~ey say that they are demanding Khalistan. 
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To whom should the Punjabis go for appeal 
when neither the Central Government nor 
this House listen to our request! If We go to 
the U.N.O., we are branded as traitors. If we 
go 10 the people with this appeal, we are 
dubbed as criminals. The representatives 
from all over India are sitting here and I wSl)! 
to say in their presence that we are depriving 
Punjab of natural rights. 

In deference to your order, I have made 
my submission in brief. T hope that my ap-
peal. which in fact is the appeal of Punjabis 
will receive dueconsideration and the people 
of Punjab will get the right to life which has 
been guaranteed under the constitution. I 
also hope that the right to religion would also 
be restored to the people of Punjab because 
it is a question of faith for which every right 
thinking person offers himself for sacrifice. If 
a person of the stature of Shri Chandra 
Shekhar adopts the same course, it is really 
regrettable. I would appeai to the entire 
House that elections should be held in Punjab. 
I have an apprehension that elections in 
Punjab would never be held. If Lok Sabha is 
dissolved, even elections to LokSabha would 
not be held in Punjab. H it is so, the conse-
quences that would follow would be very 
dangerous both for the country as well as tor 
the people. 

I would appeal that the Bill which has 
been brought before the House for exten-
sion of President's Rule should be opposed. 

S. ATINDER PALSINGH( Patiala): Mr. 
Speaker Sir, I thank you for providing me an 
opportunity to speak. I would be brief. it is 
unfortunate and unconstitutional that Parlia-
ment, which is meant for the protection of 
democracy and is the symbol of democracy 
should once again pass a Constitution 
Amendment Bill seeking to deprive a state of 
el9Ctions-which is the strength of democ-
racy for another six months. I fail to under-
stand why· their special status is given to 
Punjab. We want .that Punjab should be 

given special status but not like this. Signals 
are sent from here that Punjab wants to be 
separated from the country. Whom do you 
blame, the Government or the people of 
Punjab for that. I have been requesting you 
again and again that kindly do not send such 
signals. The people of Punjab who believe in 
democracy may feel a sense of alienation. 
Most of the laws have been changed in 
Punjab. Is it not creating a feeling of separa-
tism in the people these? The basic fabric of 
Constitution in so far ~s Punjab is concerned 
has changed. I would like to ask whether this 
House can allow such a thing. Are People do 
not elect us to this House for changing the 
basic fabric of the Constitution. If it is true 
then we would not only be considered as 
undemocratic but murderers of democracy. 
I appeal to you from the core of my 
heart ... (Interruptions) Those who raise slo-
gans in favourof democracy what happened 
to theIr conscience. Why do they jous hands 
and try to stop the democratic forces in 
Punjab. I would like to knew from the hon. 
Prime Minister who is sitting here whether 
elections would be held in Punjab? The 
Prime Minister had been to Himachal Pradesh 
last month. There were reports in the Press 
in Punjab that Himachal Pradesh would be 
given special status. But if Punjab demand, 
that special status people say it has a ten-
dency towards separatism. If that special 
status can be given to Himachal Pradesh 
why can't it be given to Punjab. Military is 
ruling over Punjab. Six farmers were shot 
down by a colonel in Amritsar. They were 
shot dead in broad day-light and were fabri-
cated in a case. When the people's repre-
sentative went to meet the colonel he said 
that if they espouse the cause of the farmers 
they too would be liquidated. When some 
representatives went to meet the Punjab 
Governor, he remarked 'why are you sport-
ing a beard'. Probably he meant that those 
who were sporting a beard would be forced 
to shave off their beards. I would like to 
declare here that every Sikh wants to save 
his nationality. They want to save their relig-
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ion. You should not say that you are with us. 
H you are not able to protect your religion we 
are not with you. This may be hair-raising for 
the citizens of this country ... llnterruptions) 
Repression has increased many tunes in 
Punjab. Every party demands 
that ... (lnterruptions) I would like to submit 
that Sikhs are very liberal. It is said that they 
always lose at the table. The sikhs have 
never compromised. You should try and 
training them to the negotiating table and 
there they will lose. Believe me they will 
never compromise. They will prefer to be-
come targets. A Sikh will compromise only in 
case he is victorious If he is told he has won, 
he will lose everything at the negotiating 
table. He never loses. He makes sacrifices. 
Even today the leadership is there, in Punjab. 
"we push this leadership back, the leader-
ship may not come to the negotiating table 
and will not be liberal. We have.suffered a lot 
and we are ready to be unanimous for the 
sake of the country. We will die. and defi-
nitely die but at that time we will tell the ·...,hole 
world that we are oyin9 because India doeE. 
not want to keep uS with itself. 

I would appeal that we should cut across 
party affiliations and listen to the voice of the 
people of Punjab and categorically explain 
our stand on Punjab. 

HVajood Dewang; Van Par Chars Hi 
KahoKyaHai 

Jahan Ak/o Khirad Ki Ek Bhi Mani Nahin 
Jati:-

It is unfortunate that we gather here to 
perfect the constitution and the democracy 
but the good sense does not prevail. Nobody 
is prepared to listen to those who speak of 
unity and social integration. What for are we 
setting here.f want to appeal to the House on 
behalf of the people of Punjab:-

'In Bijlion $_ Kaho ki Ab Msra Ashian to 

Funko 
Mere Hosie Ko Funko, Mere Azam Ko 

Zalao, 
Meri Zindagi, Yshi Hai Ki Sabi Ko Faiz 

Pahunche 

We are not fighting for our god. 

"Meri Zindagi yah; Hai Ki Sabe Ko Faiz 
Pahunche 

Mein Chirag-e-Rah guzar Hum Muj'fJe 
Shok Se Ja/ao· 

With these words, I would like to appeal 

"Ja/aiye Kitna Jala Sakte Hain 
Namak Chidko, Namak Chidko 
Maza Eseme Ata Hai 
Kasam Le Lo Nahin Adat Nahin 
Mere Zakmon Ko Marham Ki" 

This is the present day situation in 
Punjab. The Government repeatedly de-
clares that it wants to restore normalcy in 
Punjab. If the Government sincerely wants 
to achieve that obJectiva, I would request the 
hon. Prime Mintster to make an announce-
ment now regarding holding of elections in 
Punjab. i urge the hon. Pnme Minister to take 
this step and add another laurel to his good 
reputation. just before relinquishing office. I 
request all han. Members to listen to the 
voice of the people of Punjab in order to 
restore democracy in the State. Signals which 
provoke the sentiments of youth in Punjab 
should not be sent. The Resolution which is 
sought to be passed today symbolizes the 
intertion of the hon.Members to fuel atroci-
ties in Punjab. 

Lastly. I would like to say that it will be 
difficult to find a solution to the Punjab prob-
lem. if this resolution arms at encouraging 
¥iolsnes in Punjab and separate the State 
from the country. H the Government consid-
ers Punjab part and parcel of the country. it 
should declare so in claar terms and also 
withdraw this Resolution. Withdraw It right 
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now. I am present here with the hope that this 
will be withdrawn noW. Otherwise on behaH 
of the people of Punjab, its youth in particu-
lar. I shall walk-out. 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Sir. I don't want to start an 
argument on this issue. I shall only endeav-
our to clarify my party's stand in this matter. 
Our party favours holding of elections in the 
entire country in keeping with the demands 
of democracy. If elections are not held at 
some places, it doesn't speak well of the 
Government which is in power. As in other 
states elections ~hould be held in Punjab 
also. This is the stand of our party but. 

S. ATINDER PAL SINGH: No 'buts' 
please. A democracy is a democracy, these 
is no room for 'ifs' and 'buts' in it. Do you want 
that we should be denied our right to 
vote. (Interruptions) 

MR. SPEAKER: Please sit down. 

PROF. VIJA Y KUMAR MALHOTRA: 
Our contention is that all states should get 
maximum rights, no Sta~e should remain 
backward or exist as a property of the Centre. 

A point was raised regarding provision 
of resettlement facilities to the dependents 
of those killed in the 1984 riots and punish-
ment to the guilty. Our party supports this 
point. The best thing apout Punjab is that no 
communal disturbance has occurred there 
till now. No Hindu-Sikh riot took plaCe at any 
place there. Neither sikhs killed any Hindu in 
their village nor Hindus killed any Sikh in 
their villages. Sir, taking advantage of this 
thing ... (/nte"uptions) ... 

S. ATINDER PAL -SINGH: You are 
saying like this and that is why you do not 
want elections, in Punjab. 

PROF. VLJAY KUMAR MALHOTRA: In 
Punjab elections have not yet been con-

ducted even for Municipalities. Last elec-
tions which were held there were also not 
fair. Under the prevailing situation if anyone 
goes to Punjab and. talks about elections, 
people will say that they are worried about 
their lives and you are counting your votes 
People are counting dead bodies and undel 
such circumstances it would not be appropri-
ate for us to count our votes. There is slight 
improvement in the situations but it still re-
quires a lot of improvement. It would be 
better if situation is improved there in which 
people can participate in the elections with-
out any fear. With this point of view Presi-
dent's rule has been extended for another 
six months. There is no need to wait for six 
months but efforts should be made to nor-
malise the situation within 2-3 months and 
then elections should be held there so that 
people may participate in the elections with-
out any fear. 

S.ATINDERPALSINGH: I would like to 
make one thing clear that all the murders 
Committed in Punjab ... (Interruptions) 

MR SPEAKER: Atinder Pal ji, please sit 
down. I have called Shrimati Bulara. You 
should not interrupt repeatedly. You have 
made your submission, now please sit down. 
Let Shrimati Bulara to speak. 

( Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: 
Our party support the Resolution which has 
been brought before the House. 

SfiRIMATI RAJINDER KAUR BULARA 
(Ludhiana): Mr. Speaker, Sir, I am very grate-
ful to you for having given me the opportunity 
to speak. I request the Hon. Members to 
listen to me carefully. I would like to present 
the real picture of what is happening in 
Punjab. I want to know as to why Punjab is 
being discriminated against in the demo-
cratic set up? When elections are held in 
other States, why is Punjab being sidelined? 
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That is so because the government at Delhi, 
this Brahminist government 'helnts to tell the 
Sikhs that the Sikh community from Punjab 
may not progress. (Interruptions) ... Please 
listen to me carefully The atmosphere of 
violence is prevailing in Punjab; bureauc· 
racy is ruling there, and no one listens to the 
Sikhs. The polrce atrocities are increasing 
beyond lim it. i would like to give the example 
of three boys from my own district Kuldeep 
Singh Keepa, Painta, and Channa, with whom 
I myself met the S.S.P. and said that I am 
prepared to stand surety for them. I said that 
they will remam with me and will not indulge 
in any misbehaviour. But the junior officials 
there, by conducting raids and by harassing 
theirfamily members, compelled1hem to rur 
away from thelr house. Kuldlp Singh Keepa 
was chased by such a heavy force of pOot.::e. 
that he commJt!ed suiCide by COflSUf"'1lflg 
cyanide. Pamta and Channa are absconding 
from their hOuse and thiS nas beCOlY.8 t;-,8 
biggest p;oolern If' LJdhlara. There;::'e !I"lt; 
police atrocities are resp.)nS1bfe tor f:::-lc.ng 
the boys to run a.way trom theIr "O;";'h?S. 1 
myself alongwith otner m~nloers ot ();". . ;: 2'1y 

had gone to atterd l'1e nhog cerem0ny of 
Kuldeep SIngh K~epa wno Ilad committed 
suicide. There was such a heavy police 
cordon there of 8.S.F. and CRPF that we 
were not not allowed to go further and we 
could not even attend the antim ardas cere-
mony. Mr. Speaker, one is not allowed to 
participate in the antim ardasceremony being 
performed in the Gurudwara, ·T en thousand 
people have gathered at a place; so does 
this not mean that the Hindus and Sikhs are 
not enemies of each other, nor are they the 
enemies of militants. They are the enemies 
of the police force or the C.R.P.F. Army 
cantonment is set up in Punjab. Six farmers 
were killed there as was mentioned by Shri 
KirpaI Singh also. They were travelling by a 
bullock cart. The speed per hour of a bullock 
cad is very slow. Even in that bullock cart six 
II 'ners were killed. The farmer of Punjab 
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who feeds the entire nation was killed. When 
myself and Shri Dhyan Singh Mand went 
there to offer condolence to the bereaved 
family, the Punjab police made us stand on 
the road side for one hour. We somehow 
reached Shri Mann by passing through the 
farms. When we came back we three' M.Ps. 
were detained for five hours in the farm only. 
We were released at 5.15 P. M. and were nQt 
allowed to attend the antim ardas of those six 
farmers. When C.I.D. persons passed near 
the residence of Shri Rajiv Gandhi, the 
Government was toppled but do the three 
M.Ps from Punjab not deserve any respect? 
There are the excesses of the Central Gov-
ernment on the people in Punjab. An imPQr-
tant programme was to take place the a.ther 
da.y, but Shri Mann was arrested in Jullun~­
har and was not allowed to reach there. 
Whey so much injustice with the people in 
Punjab, the Sikhs in Punjab? Censorship 
has been imposed on the newspapers pub-
lished in Punjab. Ajit, Aj di Awaj, Punjabi 
Tribune, Indian Express, on all these News-
papers censorship has been imposed. The 
news which is published in Delhi newspaper 
is censored in the Punjab newspaper. Uptc 
fifty thousand copies of Ajit newspaper are 
seiz-ed everyday. Why is so much injustice 
meted out to us. The militants are held re· 
sponsible for all the misdeeds. it is only 
because of the censorship imposed there. 
The clarification of what the militants do is 
given in the newspapers but whatever they 
do not do is also published in the newspa-
pers by them. Misdeeds are committed by 
the police and other agendes and the blame 
is passed on the militants. 

Mr. Speaker, Sir, I would like to submit 
that Mahatma Gandhi and Nehru had prom· 
ised to the Sikhs that they will be given and 
independent State where they will be able to 
enjoy independence. You may not hold elec-
tions there, but you give us an independent 
State where we will live and there will be 
communaJamity between Hindus, Sikhs and 
Muslims. We will show you how to lead life 
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peacefully. Amidst all these atrocities which 
are being perpetrated on us, I do not think 
that the unity and integrity of the country can 
be maintained. What to speak of Punjab, all 
the States will secede from India. Sikhs are 
only demanding their rights and that too on 
the basis of their strength and not by submit-
ting before anyone. It is not that they will beg 
for their rights, but with their strength and 
courage they will definitely get their rights. 
The prom ises made to the Sikhs should be 
fulfilled and an independent State be given 
to them where they can live freely. 

Sofar as Punjabi language is concerned 
it is being abolished. What kind of justice is 
it to completely destroy Punjabi language? If 
that is so then let it be removed completely 
and remove it from the currency notes also. 
Fine is imposed on the vehicles bearing 
punjabi number pl~tes and thus the public 
there is being harassed. 

I would like to' submit about the cordon-
ing of Harmandir Sahib by C.R.P. When we 
go there to pay obeisance we find there is 
very small space to move. This is an injus-
tice. Police cordon should be lifted from 
Harmandir Sahib which.. is sacred to us. 
Under the Governor's rule in ·Punjab, what-
ever is happening is unjust and absolutely 
wrong. it is mayhem continuing in Punjab. 
Do not think that by extending Governor's 
rule there you will be able to control the 
situation. We also abide by the Constitution 
in which you have faith and that is why only 
we got elected to this august House. You 
should restore democratic structure in Punjab 
and then see whether we also abide by the 
same Constitution as you do. Everyone 
should get an opportunity. These are the 
submissions I wanted to make. However, 
Mr. Speaker, there is no use of our pleas 
because I have raised the voice of Punjab on 
a number of occasions but they have never 
been implemented. i, therefore, request you 
to consider my submission and notto extend 
the Governor's rule any further. Elections 

should be announced in Punjab as well. 

18.00 hrs. 

[English] 

SHRI INDRAJIT GUPTA(Midnapore): 
Mr. Speaker, Sir, I will be very brief. I con-
sider and my party considers that it is tragic 
and painful that every time we are coming to 
this House for further extension of Presi-
dent's rule in Punjab. I do not know how 
many times we have done it. Every time we 
are assured that these next six months of 
President's rule will be utilised in order to 
restore normal conditions in Punjab. Even 
now we heard an argument here that let us 
give time for another two-three months and 
the situation will improve. There is no guar-
antee that the situation will improve. We all 
understand that the law and order situation is 
bad. There is no doubt about it. Therefore. if 
elections are held, they cannot be held in a 
normal and peaceful way. I agree with that. 
But, at the same time, experience is showing 
us that indefinite prolongation of President's 
rule is not helping to improve the situation at 
all. It is alienating the people of Punjab more 
and more, especially our Sikh friends. More-
over, it is giving a haAdle to those elements 
and forces which are preaching secession-
ism and which are openly demanding a 
separate State of Khalistan outside India-a 
theocratic state. It is helping them to go on 
spreading their disaffection among the 
people. Therefore, Ido notthinkthatwhatwe 
are doing is a remedyfor it. Every time we get 
cold feet at the prospect of an election being 
held. I want to know this time from the 
Government whether they are proposing to 
hold Lok Sabha elections in Punjab or not. H 
Lok Sabha elections are held in Punjab, 
there is no earthly reason why Assembly 
elections should not be held. It is the same 
law and order situation for both. In 1989, 
when Lok Sabha elections were held, was 
the law and order situation very good in 
Punjab? The same situation was there. 
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Assembly elections were not allowed, Lak 
Sabha elections were held. People who were 
elected are sitting here. This is a very unfair 
kind of discrimination that is being practised. 
Therefore, if you want us to support this 
Resolution, we want a C?ategorical assur-
ance which last time, I think. even Mr. V.P. 
Singh had given on the floor of this House-
that assurance could not be kept-that this will 
be positively the last time that President's 
rule will be extended in Punjab. Are they 
prepared to say that? If they say that, then 
only we will understand that this period will 
be used for taking such measures which 
restore normal situation there. Otherwise 
again we will do the same thing over and 
over again. It cannot go on indefinitely like 
that. Secondly, if Lok Sabha elections a~e 
held, then Assembly erections must be he'd. 
They cannot be avoided on any ground and 
we must face that risk. 'People are saying 
that after aU if elections are held, then the 
separatist, secessionist forces may get a 
majority and form government in Punjab and 
then pass a resolution saying that they are 
seceding from India. That is true. But when 
sudl a situation arises, this whole country of 
the Republic of India, with all or whatever 
resources we have got and with everything 
that we have got. will have to tackle that 
situation. Why are we so afraid of it? We 
cannot go on like this encouraging those 
forces to go on spreading more and more 
disaffection and discontent among the 
people. We ha,!e here passed the Constitu-
tion Amendment Bill giving the Government 
this enabling power, and nowthis Resolution 
has come. But ,. want to know from the 
Government categorically these two things. 
One is that positively I want an assurance on 
the floor of the House that this is the last time 
and after this President's rule will not be 
extended. Secondly. that H Lok Sabha elec-
tions are going to be held, in spite of this law 
and order situation, then there is no reason 
and no logic in saying that Assembly elec-
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tibns cannot be held. This should be made 
quite clear here because wefeelthatthe way 
we are proceeding. as some friends here 
have said, it really creates in the minds of the 
people of Punjab a feeling as though they 
are being treated as separate from our coun-
try. as if something is going on there which is 
different from what is th~re in different parts 
of the country. There are other States where 
law and order situations are not good. Duly 
eJected governments have been toppled and 
replaced by President's rule ... (Interruptions). 
Maybe in West Bengal tomorrow you would 
like to do it, I know. You did it in Tamil Nadu 
just now on the ground that some L TIE 
people are moving about somewhere. Then 
elections should not be held in Tamil Nadu 
also, elections should not be held in Assam 
also. put the whole country under Presi-
dent's rule and you can avoid elections for 
the next fifteen or twenty years. This is not 
the way. We should think afresh, we should 
not get cold feet so ~asily. And therefore, I 
am saying that the Government should at 
least take the House into confidence. Give 
us an assurance that there will be no further 
extension ater this present one, and sec-
ondly. if Lok Sabha elections are held, then 
the State Assembly elections might be also 
held. 

PROF. N. G. RANGA (Guntur): Mr. 
Speaker, Sir, we are all very much pained at 
what has been happening in Punjab. I en-
tirely agree with my friend, Mr. Indrajit Gupta, 
in regard to the general tenor of his argu-
ments. Whom does he want to find fault 
with? Who is responsible for preventing these 
elections from being held?Successive Prime 
Ministers have been trying their best-four of 
them. from Indirajit right up to Chandra 
Shekharji. We have been trying to hold elec-
tions. But we have found it not possible. Our 
friends have been speaking as if Punjabis 
are different from Sikhs, Sikhs are entirely a 
different race and both of them are outside 
India It is not so. Kamagatamaru. Amritsar, 
Jalianwala Bagh, Shagat Singh. are a part of 
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our history. our heritage. And have the Sikhs 
gone to jail and died in our anti-imperialist 
struggle only for the sake of Sikhs, for Sikh 
homeland? Are not Sikhs a part and parcel of 
Jats as well as Harijans? Is it not a fact that 
even today in many Jat families. kisan fami-
lies one member is generally expected to 
bemmeaSikh, a male member or anybody? 
You should also think on these lines. I do not 
want an impression to grow in the·minds of 
people everywhere that these friends alone 
represent ... (Interruptions) 

[ Translation] 

S. ATINDER PAL SiNGH: Sir, t would 
like to say that whatever is' saying is not 
correct ... (Interruptions) ... 

KUMARI MAYAWATI (8ijnor): Sikh re-
ligion has come into existence because of 
the untouchability in Hindu religion. You want 
to hide the weaknesses of your 
religion ... (Interruptions) ... 

MR. SPEAKER: Mayawatiji. please sit 
down. 

{English] 

PROF. N. G. RANGA:.Iberefore, these 
sisters and these brothers are a part and 
parcel of India and Indian citizenship, Indian 
blood and flesh. Will you not treat them as 
our own brothers and as our own sisters? 
We want them all to be united with us in their 
hearts as well as in their occupations. And 
indeed, even today it has been told by so 
many of our members earlier and I repeat it 
again--even today a great majority of the 
Punjabi people, Hindus, Sikhs, Muslims and 
Christians, all of them. vibrate with the heart 
of India. It is wrong that they have to go on 
asserting from time to time and repeating in 
a blind manner the separatism of the so-
called terrorists as if they.are different from 
India or that the Indians are anxious or 
indiferent to any kind of a massacre that 

takes place. Are the massacres being per-
petrated only by the police, the Reserve 
Police and the military? Is it not a fact that so 
many of these massacres are being perpe-
trated by so-called terrorists? They call them-
selves that they are Sikhs. Are they really 
good enough Sikhs? If Guru Gobind Singh, 
if he were to come again-so I wish--will he 
claim all these terrorists who are perpetrat-
ing these horrors as good enough Sikhs? 
No. The soul of India carries with it the pulse, 
the vibrations of the people of Punjab. Is it 
not a fact ... (Interruptions) 

[ Translation] 

S. ATINDER PAL SINGH: Had Guruji 
been alive today, first of all he would 
have ... (lnteffuptions) ... 

[English] 

MR. SPEAKER: He is not yielding. 

. .. (Interruptions) ... 

[ Translation] 

S. ATINDER PAL SfNGH:Gurujl should 
not be quoted wrongly. I cannot allow any-
one to quote Guruji wrongly ... (Interruptions) 

{English] 

PROF. N. G. RANGA: I am not abusing 
anybody; I am sorry for you. (Interruptions) 

MR. SPEAKER: Mr. Ranga. please 
address the Speaker. 

( Interruptions) 

PROF. N. G. RANGA: Can anybody 
accuse Mr. Chandra Shekhar for not having 
been trying sincerely and persistently to reach 
an agreement even with the terrorists? Was 
he not ready to talk to them in spite of their 
mistaken demands for the so-called self-
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determination, appeal to the UN and appeal 
to American President George Bush? They 
have been doing such things. In spite of all 
that, he was prepared to talk to them; we 
were all prepared to allow him to do that; not 
dissenting voice was raised by my party, by 
any of these friends here while he was making 
all those experiments and yet they were not 
willing to come. But the people of Punjab 
have a responsibility of their own; a large 
number of them are not discharging that 
responsibility by refusing to aid these people, 
to help them or to side WI"", them. Is it not a 
fact that my own friends, the blooe blathers 
ihe kisans are producing wheat there and 
making India seH-sufficient In food? (Inter-
ruptions) In spite of these law-breakers, in 
spite of these terrorists. are they not cooper-
ating? They are cooperating. Vv'ith all the 
kisans of India, with a!l the people of India. 
Punjab is vibrating in the same manner as 
India and it is wro"l9 for the mistaken friends 
here and wrong of,those terrorists to give the 
impression as if Punjab is shunted away 
from us. No; we want to help those people; a 
great majority of Punjabis are with us there, 
irrespective of their religion to remain, to 
continue to remain a part and parcel of India 
and be one family. We have to help them. Is 
it not a fact that Sikhs themselves are ,being 
terrorised and are being killed? It is not the 
non-Punjabis who are being killed by the 
terrorists; Hindus are also being killed; so 
many others are also being killed. The terror-
ists are killing Punjabis themselves. Who are 
the enemies of Punjab? T,-,ese terrorists are 
the enemies of Punjab. (Interruptions) 
Americans are behind them; Pakistanis are 
behind these tereorists. They are the- ene-
mies of India. 

( Interruptions) 

MR. SPEAKER: Mr. Atinder Pal Singh. 
please take your seat; I am not allowing you. 

(Interruptions) 

[ Translation] 

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): He is praising you and not speaking 
against you. 

( Interruptions) 

[English] 

PROF. N. G. RANGA: Even today, are 
Pakistanis not percolating into our country? 
Therefore, it is no good misleading each 
other, accusing each other. My own sister 
was done to death and there was somebody 
here. who said that her name should not be 
placed anywhere on our boards. We have 
borne all those sorrows. It hurts us when we 
thmk of it and in spite of it, we allowed to 
Prime Minister to go the farthest towards 
thern to win their cooperation. But they are 
not willing to come and in the meanwhile 
they continue these terrorist activities. Who 
are being killed? Are only Congress people 
being killed there? Are not so many of our 
fellow freedom fighters being done to death? 
Are they not being persecuted? All this is 
happening and we have put up with it. Does 
it please us to support this resolution to 
extend the President's rule in Punjab? Is it a 
lovable thing for the successive Governors 
in Punjab? Is everybody courageous enough 
to agree to go there as Governor or event the 
chief of the military there? Is he not risking 
not only his life but his prestige, future name 
and fame? Yes, these people have been 
courageous enough, patriotic enough to 
agree to serve the Government of lndia and 
go there and help us. We are trying our best. 
We find it difficult. Please share with us our 
anguish, our sufferings, our sense of failure. 
our helplessness and a sense of disappoint· 
ment. 

The speech that Mr. Indrajit Gupta had 
made some years ago still rings in my ears. 
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There are still religious feelings in the minds 
of the people. It is a very strong religious 
feeling-the Hindus, the Sikhs and even the 
Christians who respect their religions. Is 
Guru Nanak the special property of these 
friends? Is he not the part of our history? 
Guru Gobind Singh ... (/nterruptions) 

MR. SPEAKER: He has the right to 
speak. 

( interruptions) 

[ Translation] 

S. ATINDER PAL SINGH(Patiala): Mr. 
Speaker, words like "Guru Nanak is not a 
property of Punjabis" should be expunged 
from the proceedings. I object to this. This 
sentence should· be expunged from his 
speech. He can't describe Guru Nanak as 
"property". 

MR. SPEAKER: Please resume your 
seat. 

S. ATINDER PAL SINGH: Tomorrow 
you may say that Guru Nanak is our property 
or Mohammad Sahib is our property. They 
should not be called property. This sentence 
shou Id be expunged from the 
proceedings. (Interruptions) 

[Eng/ish] 

MR. SPEAKER: Prof. Ranga has his 
own style of speaking. He has never spoken 
anything derogatory. Please take your seat. 

SHRI KAMAL CH)l.UDHRY: I am plead-
ing with the hone Members. Kindly do not try 
to misunderstand him. He is only respecting 
you all. He is speaking high of you all. Please 
do not misinterpret it. 

PROF. N. G. RANGA: I appeal to the 
Members who are younger old enQugh to be 
my grand daughters. to thos·e friends who 

are younger old enough to be my grandsons 
to share with us the feelings and the anxiety. 
I appeal to our won people in Punjab to feel 
as our Kisans are feeling in Punjab and also 
to share the agony and sufferings of the 
masses of Punjab, peace-loving people who 
want to live in the peaceful manner in their 
homes, in their villages and to help the 
Government to control the terrorists. Our 
Government has been trying to help you. 
Mind you, it is not a pleasure to the Govern-
ment of India or even to the Government of 
Punjab to try to struggle with these people 
with the arms and all the rest of it. They are 
only trying to help and cooperate with the 
people of Punjab. 

I appeal to the people of Punjab to 
cooperate with the Government of India, to 
cooperate with the Government of Punjab to 
cooperate with the Indian nation as a whole 
and continue to make the kind of contribution 
which all those martyrs have made. Only the 
other day ,-we observed the passing away of 
Prithvi Raj Azad; Gen. Mohan Singh passed 
away; so many noble men had passed away. 
They all made their contribution not only for 
Punjab but for the who:e of India. They are 
part of India and part of our soul. For God's 
sake, feel along with them, fall in their path 
and contribute your mite to the maximum 
extent, irrespective of political parties. As I 
have already told you, I pay my tributes to the 
Communist martyrs, to the freedom fighters 
martyrs. who have laid down their lives in the 
months past and my mother ~Iso and my 
daughter. Come and join us. 1 appeal to them 
also and to the others who, in their mis-
guided manner, or in their passionate man-
ner; are still today continuing to non-cooper-
ate with us. let them come forward. We are 
ready to embrace them to the farthest pos-
sible extent. The Sarkaria Commission or 
what any sensible person can, possibly 
suggest more that what have been giving to 
their State Governments. to their own politi-
cal institutions and lessen the control of the 
Government of Indict But subject to one 
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condition that has been reiterated again and 
again by our Prime Minister and the former 
Prime Ministers also. subject to the four 
comers of our Constitution, of the vow we 
have taken in the Constituent Assembly of 
keeping all these areas of India together and 
treat the whole of it as Bharat Mata, I appeal 
to them to join us. 

MR. SPEAKER: Shri Shri I. K. Gujral. 

SHRI I. K. GUJRAL(Jallandhar): Mr. 
Speaker, Sir, I stand up to approbate the 
great sentiment expressed by Prof. N. G. 
Ranga. As a Punjabi and as a person who 
takes a great deal of apprise in my mother 
tongue that is Punjabi and the culture that I 
have inherited, and the heritage that has 
been bequeathed on to us by the great 
Gurus, I feel proud that I was born in that I~nd 
and that I have been bred up in ethos of that 
land. In adding to my pride, last year I went 
and contested my election in Jallandhar. 
The response that I received form my elec-
torate that was overwhelming from Sikhs 
was heart warming. It was a unique senti-
ment expre~sed by them when they rose 
above the divisiveness that is often talked 
about and they together voted for me. I do 
not caR my success. my personal victory but, 
it was a victory of the Punjabi sprit and that 
Punjabi spirit is u~ifying and that this spirit 
has today sustained same glory and the 
same pride despite all that has happened in 
the ten years. It may be a cruel irony that 
politically, the Prime Minister and I today are 
on different sides of the House today. But, 
the a fact remains over the last decade or so, 
ever since Punjab crisis has surfaced, both 
he and , have put our shoulders together to 
try to see whether this problem can be sorted 
our. As private citizens, as Members of this 
House and as Members of the Government, 
W6 both have of ten tried to see the situation 
was properly handled and defused. Unfortu-
nately, many of us failed. We have not given 

< 

up. Many of us also, feel that aillethods and 
methodologies must be explor d and sus-
tained unitedly by the entire n ion. Let me 
say, to begin with, that every P~njabi be he 
a Sikh or Hindu today feels proud of being a 
Punjabi and those of my friend~ who have 
raised the issue os language are\living in the 
past. There may have been some misguided 

I 
who may have in yesteryears tried to disown 
the mother tongue. There is lio Punjabi to-
day, be a Hindu or Sikh, who disowns the 
Punjabi language. It is a language which is a 
part of our heritage and culture in which I 
take pride. Also, at the same time, I say the 
type of militancy that we have been experi-
encing in the last ten years has played havoc 
with Punjab. It has.played havoc more with 
Sikh community than with the Hindu. I do not 
know if figures can help but, if you look at 
figures of killings every morning you see that 
pE~rhaps more Sikhs are being killed at theIr 
h~nds even than Hindus. If you look at the 
figures of extortions of money and kidnap-
pings, you might see the same thing is re-
flected. If you look at the kidnappings that 
are being done and the women that are 
being dishonored you would also come to 
the same conclusion. Whom are they help-
ing? Whose cause are they serving? Are 
they serving Punjab? Are they serving the 
Punjabi heritage? Are they serving the great 
heritage that the Gurus have bequeathed to 
given us? We all feel said about it. It was a 
welcome step that the Prime Minister sug-
gested to ask them to come and talk to him. 
They have not responded. But the steps was 
well taken. All of us supported it and continue 
to support it. At this heated stage, even we all 
must sit together and see something is done. 
Many of us have had the opportunity of 
manning the Govemment at one stage orthe 
other, and to look at the Punjab situation in 
depth. The more we looked at it the more 
distressed we felt. It was not a very happy 
experience that time and again the Constitu-
tion had to be amended, that the term of the 
President's rule had to be extended. But I 
think now a stage has come when it must be 
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, ended. It connot go on indefinitely. I can 
share this experience with you, Sir, that 
representing Punjab, I do often feel sad 
when a young man living in a remote village 
in my constituency or living in a remote 
mohalla of the city. has to come to me for the 
petty stamping of the paper because there is 
no MLA; there is nobody else to do this job for 
him. As a result it is that people who feel sad, 
bewildered and often they do not know where 
to go the get their even petty problems 
attended to hope and f~el that time has come 
when we must try to stop this process. It may 
be a risk. Yes, but then the politics and the 
politicians have to take risks sometimes .. It 
was also a risk when I went and fought the 
elections from Punjab. It was also a risk last 
year when elections were held there. But 
then the elections wel=e held and that proved 
that elections can be held; elections should 
be held. Therefore, I feel that we would be 
doing a mistake if we again extend the Presi-
dent's rule and we do not hold elections 
again. I know there are some friends who 
genuinely feel that holding election is a great 
risk. I do not question their integrity nor their 
judgement. But I do feel that we must have a 
second look at the whole problem. This 
cannot go on indefinitely as Shri Indrajit 
Gupta has rjghtly said. In this side of the 
House or that side of the House we have ~JI 
interested ourselves with Punjab in one way 
or the other. I think the time has come when 
all of us must sit together ~nd evolve an 
approach we must havs the courage to make 
a new experiment and that experiment would 
be to hold elections. 

Sir, the Punjabis want a democratic 
institution for them. Not only the Sikhs but 
also the Hindus want that. They also want 
that there should be some institution where 
they can express themSQlves and defend 
themselves. I know that there may be the risk 
of militancy at the time of poUing. I think we 
might take a risk and try to contain that. I 
would, therefore, feel in a way that I have to 

rise here and oppose the move of the Gov-
ernment. But I do not question its motives 
nor do I question its beliefs in democratic 
institutions of the country. All the same I feel 
in the interest of Punjab, in the interest of 
unity of India and in the interest of preserva. 
tion of democratic institutions, elections must 
not be postponed and should be held. In 
view of this our party and the National Front 
has to take the painful decision of dissociat-
ing ourselves with the move 01 the Govern-
ment and if the Government persists then, 
we will have to walk-out from the House. 

DR. THAMBI DURAl (Karur): Sir, now 
we are discussing about the Statutory Reso-
lution extending the President's rule in 
Punjab. No one is happy with this kind of an 
extension of President's rule in Punjab. We 
want early elections in Punjab and restore 
the democratic system because the people's 
will and ideas can be implemented through 
the democratic system. But because of the 
prevailing tension there, the House is now 
seeking the ex1ension of President's rule. 
The Punjab people are very patriotic in our 
COUf'ltry. They have contributed a lot for the 
development of this country. It is a sad thing 
that for many years, they have not been 
having a kind of legislative system in the 
State. Shri Indrajit Gupta has said that it is 
because of the law and order problem which 
exists there and because of that we are not 
going to have electioQs whether it is Assam, 
Kashmir or Tamil Nadu. I want to cJarify one 
thing. The si\uation existing in Tamil Nadu is 
entirely different from that of Punjab or As-
sam. We have dissolved the Assembly under 
Article 356 of the Constitution. But it is not 
because of the law and order problem. But 
the Government which existed at that time 
behaved against the integration of the coun-
try. They also became party to the anti-
national activities and they encouraged cer-
tain elements whk;h affected the whole sys-
tem •.. 

(Interruptions) 
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SHRI SOMNATH CHATTERJEE 
(Bolpur): It is totally irreJevant.(/nterruptions) 

DR THAMBI DURAl: I have to clarify it 
as he has referred to it. (Interruptions) 

SHRI INDERAJIT GUPTA: You have 
been all the time talking about 
L TIE. ( Interruptions) 

MR. SPEAKER: Please address the 
Chair. 

( Jnterruptions) 

DR. THAMBI DURAl: That is why, 
requested that the action must be taken and 
the House also endorsed It. But the situation 
now in the State is entirely different because 
the Government under the President's 
rule ... (interruptions) 

SHRI SOMNATH CHATTERJEE: I am 
sure, the Prime Minister is also repenting 
now having submitted to your dictates. 

THE PRlt1l1E MINISTER (SHRI CHAN-
DRA SHEKHAR): It is totally"wrong. (Inter-
ruptions) 

MR. SPEAKER: Please conclude. 

DR. THAMBI DURAl: I hope the Gov-
ernment will come forward with a notification 
for an early elections in Tamil Nadu also 
along with the elections to the Lok Sabha. 

Secondly, I request the whole House to 
accept this Resolution. But the House must 
not take up this action again and again. The 
people of Punjab are very patriotic. We must 
restore the democracy as early as possible. 
I thank you for giving me the opportunity to 
speak. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I agree with all the Members who 

in respect of Punjab 

have spoken before me that it is not a happy 
occasion to extent the President's rule in 
Punjab again and again. This is the eighth 
time that the President's rule in Punjab will 
be extended after 10th May. 

In the past, when we had the occasion 
to extend the President's rule, every time we 
insisted upon the Government to t3ke cer-
tain very necessary measures to improve 
the situation in Punjab. Every time we re-
ferred to the question of implementing the 
RaJiv-Longowal Accord. There were certain 
provisions in regard to transfer of Chandi-
garh, in regard to sharing of water and in 
regard to boundary question in the Punjab-
Haryanaarea. But I am cOfTlpel1ed to say that 
no Government in the past during these 
periods had taken any sel bus view of the 
situation as to howto imple.,.,ent the sugges-
tIons and improve the Situation In Punjabthat 
has degenerated over the years. It is not only 
due to the action of the terrorists who are 
aided and gUided by the imperialist agencies 
across the border but also due to the inaction 
of the Government. All the time we have 
been insisting on taking right measures to 
tackle the situation there. The Prime Minister 
had suggested sometime ago that we had to 
talk. Well, there is nothing wrong in talking to 
the people who are fighting against the ter-
rorists. There are instances where terrorists 
are coming in,large numbers and raiding the 
houses and shooting down the people. Why 
don't you go and talk to the people? They 
belong to my party; they belong to CPI; they 
may be belonging to Congress(I); they may 
be members of some other party. If we are so 
much enamoured about talking to the people, 
why don't we go to them? Instead of sending 
wrong signals which encourage the terror-
ists, we should go and mobilise people. We 
have been demanding that over the years. 
But that is a task which is criminally ne-
glected. There are certain other things. So 
much has been said about punishing the 
criminals of 1984 riots. What happened to 
that? 
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Have you rehabilitated the victims of 
riot? All these are very important questions. 
Now, nobody wants that this kind of inaction 
to go on perpetuating in Punjab. There has to 
be elections some day or the other. But, how 
can we do that, is the question before us. 
After the dissolution of this House, there 
would not be a popular Government; but that 
does not mean that there has to be a care-
less Government at the Centre which would 
not be taking real interest in solving the 
situation in Punjab .. I believe that the Prime 
Minister is now understanding, when he sent 
wrong kind of sigr:'als for talks why, we ob-
jected to that. But, he did not deter. What 
kind of reaction did he get? What kind of 
reaction Shri Mann had given? He had to be 
detained some days ago. It is not the ques-
tion of whether they will be elected in big 
number in the Assembl¥, when Assembly 
elections are held, or whether they will be 
d~aring or adopt a resolution declaring 
Khalistan. That is not the only question. The 
question is how can we tackle the support 
that they are getting from across the border 
and from international agencies which will 
further complicate the situation if we fail to 
prevent the terrorists from rigging the elec-
tions. We have to be very careful about that. 
I am all for what Mr. Atinder Pal Singh has 
said. We all resped their sentiments. But, I 
also cannot forget those persons who have 
laid down their lives for the unity of the 
country in Punjab. I cannot forget those who 
have lost their lives kith and kin and proper-
ties. We cannot let them down in Punjab. So, 
let us together; utilise the time that is given, 
from time to time; save Punjab; and save this 
country. With these words. I conclude and 
thank you very much for giving me time to 
speak. 

SHRI KAMAL CHAUDHRY: Mr. 
Speaker, Sir. the Congress Government in 
1989 had created a peaceful atmosphere fn 
Punjab. (IntsmJptions) Don't make a mock-
Ilry of yourself; elections were held in Punjab. 
(lntenvptions) You askthem. whetherpeace-

ful atmosphere was created or not. (Interrr.tp--
tiQns) It is very unfortunate that people who 
got elected and reached Parliament have 
been preventing elections in Punjab. I do not 
wish to point a finger at anybody. But, in the 
last one year and four months, the situation 
had deteriorated in Punjab. I am only plead-
ing to everyone in this House and in this 
nation, not to make a mockery of each other 
and throw mud at each other. I request you 
to help each other!lt is possible to create 
peaceful atmosphere for elections. Let 117 
representatives of the people in Punjab be 
elected and let them choose their destiny. It 
is possible. I appeal to all the leaders of all 
the parties to sit together and to fight against 
terrorism. H you consider yourself as nation-
alist, unite together and fight terrorism. I am 
positive that nationalist forces will win. With 
these words, I conclude. I also thank you for 
giving me an opportunity to speak. 

[ Trans/ation] 

KUMARI MAYAWATI (Bijnor): Mr. 
Speaker, Sir. with a very heavy heart I would 
like to say in this House that Punjab is the 
only state in this country where the period of 
President's rule is frequently extended 
thereby justice is being denied to the people 
of Punjab. It is very unfortunate for the state 
of Punjab; especially for a country like India 
that in Punjab state sikhs are in majority and 
the people of Hindu Community are in minor-
ity, and since the Britishers left this country. 
people of minority community have been 
dominating the Government and the admini-
stration. People of Hindu society and Brah-
ministic society have dam inated the Govern-
ment. On the one hand. according to the 
Indian Constitution, India is called a secular 
country and all the people practising differ-
ent religions will be treated equally and jus-
tice will be done to the people of all faiths. But 
I believe that the people who are running the 
Government and administration in this coun-
try do not foHow it practically. It is becauSe of 
the same reason that justice is being denied 
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to the Sikhs in Punjab. Our brother, Shri 
Advani is present here. I want to remind him 
that when he started his rathyatra from 
Somnath to Ramjanambhoomi in the coun-
try, he did not go to Jammu and Kashmir and 
Punjab. Advaniji will have to think as to why 
he did not go to Punjab. He toured through-
out the country except Punjab and Jammu 
and Kashmir, simply because in this count!)' 
Muslims are in majority nowhere except in 
Kashmir. Muslims who are in minority in the 
rest of the country were-rui'1ed on a large 
scale because of Rathyatra. Advaniji knew 
that the sikhs of Punjab and the brave sikh 
community in Punjab would not tolerate his 
Rath Yatra. With a heavy heart I would like to 
say that when atrocities are committed on 
handful people belonging to Hindu commu-
nity in Punjab, BJP and the people having 
• .. imilar mentality talk of giving them shelter in 
Delhi. They talk of giving them all types of 
facilities. 

When Sikhs in Punjab are humiliated, 
neither the B. J. P. nor the handful of its 
'Brahminist' supporters take the initiative to 
get justice for the Sikhs. What I mean to say 
isthatthe minorities in Indiamustgetjustice. 
Sadly, the Governmentandthe bureaucracy 
do not want Sikhs to get justice. If Presi-
dent's Rule is repeatedly extended in Punjab, 
I am sure that it will hurt1he sentiments of the 
Sikhs and a time will come when it will be 
difficult to find a candidate exc~pt Sikhs, 
from the Hindu community to contest elec-
tions in Punjabwhereverthey are held. When 
Muslims and Sikhs of this country demand 
justice they are accused of demanding 
Pakistan or Khalistan. If the religious minori-
ties of this country do not get justice they will 
seek the support of other countries ... (Inter-
ruptions] The fact is that Punjab's problem is 
the creation of the Congress Party. (Inter-
ruptions] There are persons in other parties, 
be it the Janata Oal, the communist party or 
&.J.P. who have the same mentality as the 

in respect of Punjab 

Congressmen. So how can we find a solu-
tion to the Punjab problem? Sir, I would ask 
tht: 'Government to hold elections in Punjab 
at the earliest. Otherwise the people of Punjab 
will have to revolt and that will have danger-
ous consequences. I demand elections in 
Punjab and strongly oppose this Bill to ex-
tend President's Rule in Punjab for another 
six months. Elections must be held in Punjab. 

[English] 

SHRI RAJDEV SINGH( Sangrur): Mr. 
Speaker Sir, I rise to .oppose the Motion on 
extension of President's rule in Punjab. Shri 
Chandra Shekhar, the Prime Ministerof India 
made two points. Firstly. he has said that he 
is ready to talk with the militants to solve the 
Punjab problem. Secondly, he has said that 
he is ready to hold the talks anywhere. And 
at that time, no condition was imposed that 
that place must be within the territory of 
sovereign India. The reply to the offer was 
made by many militant outfits, namely, the 
Panthic Committee headed by Saba Gur-
bachan Singh Manochahl, the Panthic 
Committee headed by Baba wasan Singh 
Jafarwal, the Panthic Committee headed by 
Dr. Sohan Singh and also the Panthic 
Committee headed by Baba Gurudev Singh 
Osmanwal. They fixed the place at Geneva. 
They asked the Prime Minister to fix any 
other place ... (Interruptionsj ... When the 
Prime Minister extended his unconditional 
offer to the militants for a talk at any place, at 
that time I thought that there was absolutely 
no point in the Prime Minister's not respond-
ing to the reply of the militant outfits. If they 
were ready to talk at Geneva, then the Prime 
Minister should be ready to talk to them at 
Geneva. The Prime Minister also made an 
offer that he was ready to discuss the de-
mand of Khalistan. This was the statement 
made by the Prime Minister and this is not my 
statement. When the Prime Minister had 
made this statement, then he should be 
ready to discuss about the demand of KhaI-
istan in Geneva or any other place which is 
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mutually agreed by both the parties. The 
Shiromani Akali Dal, the representative body 
of the Sikhs. at a relly at Gurudwara 
Dukhniwaran Sahib. Ludhiana, on 2nd 
August 1990 passed a resolution that AkEdi 
Dal or any other body or any other person 
claiming himself to be tlie President of the 
Akali Dal are irrelevant for coming for talks or 
for compromising with Government or India. 
The only relevant persons are militants in 
Punjab with whom the talks should be held. 

AN HON. MEMBER: MPs are not rele-
vant! 

SHRI RAJDEV SINGH: I am coming to 
that point also. Please hear me patiently. I 
will tell you about MPs. At that time, the 
meeting of the Shiromani Akali Oaf on 2nd 
August, 1990 was held at Gurudwara Lukhni-
varan Sabib under my presidentship Though 
talks were commenced with Shri Simranjit 
Singh Mann, I dId not agree with the political 
ideology or the steps taken by him. 1 do not 
admit him to be the President of any Shiro-
mani Akali Dal, but in spite of this, we sup-
ported the offer of the talks; we also sup-
ported talks with Shri Simranjit Singh Mann. 
We would be grateful if peace is restored to 
Punjab after talking to Shri Simranjit Singh 
Mann or wIth any person. But it is a matter of 
great regret that the Prime Minister has 
failed to fulfil his promise to have uncondi-
tional talks with the militants at any place 
about Khalistan. 

Now, what situation arose there. When 
Shri Simranjit Singh Mann was called for 
talks, at the same time, it was a simUltane-
ous act, to send military to Pu.,jab to control 
the situation. Atthesametime, ShriSimranjit 
Singh Mann was travelling from Chandigarh 
to Delhi to commer:'ce talks with the Prime 
Minister. The Prime 'Minister denied that 
military was on active duty to mai.ntain the 
law and order situation in Punjab. He main-
tained thatthe military was present in Punjab 
only for the purpose of exercise. But this 

statement proved wrong recently, when six 
Sikh farmers were killed brutally, and cold 
blood murders were committed on them by 
the military. The military at that time was on 
active duty to maintain the law and order 
situation in Punjab. These farmers were 
travelling in a bullock-cart, and at that time 
there was no question of their attempt to 
escape. The way in which the murders were 
committed falsified all the contentions from 
the other side that honestly and sincerely, 
there was an offer for the talks with the 
militants or that they were honest or sincere 
to solve the Punjab problem. 

I may refer to a brief background. The 
Pepsu State was in existance in India priorto 
1956. That was a Sikh majority State. It was 
being ruled by Shri Brish Shan while Punjab 
was being ruled by Sardar Partap Singh 
Kairon. In order to dilute the majority of the 
Sikhs, the Central Government ordered the 
merger of the Pepsl1 State with Punjab State, 
so that there may not be any State in India 
which has a Sikh majoriiy. Merger of Pepsu 
State with Punjab was the first attempt to 
hurt the feelings of the Sikhs. Later on. 
various attempts were made to alienate the 
Sikhs. 

It was a matter of greater pleasure to 
have Shrr Chandra Shekhar Ji as the Prime 
Minister of India. He was the first national 
leader, who criticised the action Blue Star. 
He was the fil st national leader, who sided 
with the Sikhs during the period if their mis-
ery. I stilt have great respect for the hon. 
Prime Minister and I shall continue to have 
that respect for him. But I will request him to 
at least fulfil the promises which he had 
made and to talk to the militants face to face 
about the demand of the Khalistan or any 
other demand which was raised by them ... 
(Interruptions J. 

No attamps were made even to discuss 
the matter with the Members of ParJiame:lt. 
The Prime Minister failed even to consult us 
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about taking any initiative Punjab. I am making 
this statement with full responsibility that the 
Prime Minister never invited us and never 
discussed with us about the Punjab prob-
lem. He never took into confidence the rep-
resGntatives of the people of Punjab to settle 
the Punjab dispute. This time the Janta Dal 
led by Raja V. P. Singh has chosen to stage 
walk out when the Bill was being discussed 
by this House. But, it was the same Govern-
ment headed by Raja Vishwa Pratap Singh 
which extended the President's Rule in 
Punjab twice. When this Government wa~ 
voted out of the power, then a demand was 
raised by the party led by Raja V. P. Singh 
that the elections should be held in Punjab. 
I would like to know why the Government 
was sleeping when it was in power. So, it 
cannot be said that they sincerely and hon-
estly believed th at the Punjab problem should 
be solved and elections should be held there. 
tt is only a hypocrisy. They want to take 
political advantages of the present situation 
when they are out of power. 

, am not going to blame any person ior 
the present situation that is existing in Punjab. 
But, I may refer that Shri I. K. Gujral, the 
former Foreign Ministerof India today is very 
serious about solving the Punjab problem. 
He won from Punjab by giving a firm commit-
ment to Sikhs that after being el~ to Lok 
Sabha he will try his best to get the genuine 
demands of Sikhs conceded and that he will 
try his best to solve th~ Punjab problem. But 
during his tenure of Foreign Minister-ship he 
never, utterred even a single word about the 
situation in Punjab. When the discussion 
was taking place for the extension of Presi-
denrs Rule in Punjab, he was asked to say 
something about the Punjab. He said that 
nobody wants to say anything about the 
situation in Punjab. But when he was out of 
OffICe. he is again trying to show that he is 
very serious about solving the Punjab prob-
lem. 

The attempt made by Shri Chandra 
Shekhar to solve the Punjab problem will be 
written in history as a great step, as a histori-
cal step taken by him. But there must be out 
put. Unless and until there is out put, it will be 
another black chapter in the history of coun-
try where certain promises are made but 
promises are not kept. And the coming 
generation will say that nobody was serious, 
honest or sincere to solve the Punjab prob-
lem. 

In the last Session I made a demand 
that there should be separate Acts for the 
Sikhs. Hindu Succession Act, Hindu Mar-
riages Act, Hindu Adoption and Maintenance 
Act and Hindu Minority and Guardianship 
Act are applicable to Sikhs by virtue of Sec-
tion 2 in which it deiines the term Hindu as 
including Sikhs. Buddhists and Jains. 

19_00 hrs. 

During the last sbssion, when I spoke on 
Punjab, I had made an appeal in this August 
House. I had stated that the first unilateral 
step that should be taken to defuse the 
situation in Punjab was that there should be 
a separate personal law for the Sikhs as it 
existed for the Muslims and the Christians. 
Let me make it clear that we have no dispute 
with the Hindus. I personally have great 
respect for the Hindu religion and loontinue 
to have respect for the Hindu religion, for 
their rights, for their customs and for every-
thing that they hold dear, But the question is 
that the Sikhs cannot tolerate the idea that 
they be addressed as part of the Hindu 
religion or that my religion be termed as part 
and parcel of the Hindu religion. Sikh religion 
has come to stay as a separate religion. 
having separate customs, having separate 
traditions, having separate pers~:mal beliefs 
and so on. Actually, e_very thing is separate. 
So. Sikh religion must be treated as one of 
the religions in Punjab. Therefore, I reiterate 
that thera ara certain unilateraJ steps that 
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should be taken to defuse the situation in 
Punjab. 

I may again voice my protest against the 
continuing repression in Punjab. Nobody 
can be serious to hear anybody saying that 
there is repression by police without men-
tioning a word about the killings of innocent 
people which is also going on in Punjab. I 
condemn the killing of the innocent people 
from time to time. And every civilized human 
being must condemn the killing of innocent 
people and also the repression let loose by 
the police, by the para-military forces or the 
military in Punjab. So, the extension of the 
President's rule will not deliver any goods. 

flO 

I may point out here that an attempt is 
now being made to make Punjab represe~­
tative-Iess in every central or State body. 
Now, the State Assembly elections are not 
going to be held. If this House is dissolved, 
then the Lok Sabha Elections also will not be 
held in Punjab and there will be no represen-
tative from Punjab shall have no say in the 
democratic power structure of India either at 
the State level or at the Central level. This will 
be the most regrettable step and this will give 
birth to a complete revolt in Punjab. It will be 
a very dengerous step too. If this happens, 
next time we will not be able to have even a 
discussion as regards Punjab. SO,'1 oppose 
this motion. 

SHRI NANI BHATTACHARYA (Ber-
hampore): Sir, I must make the views of our 
party on this aspect very clear. Perhaps all of 
us in this House are aware that there is 
consensus on certain issues and we all 
agree that the democratic process should be 
started in Punjab. 

Secondly, the terrorists or Khalistanis. 
or whatever name you may give to them, 
should be isolated from the common people 
irrespective of religion. ThircUy, the admini-
stration in Punjab should have constructive 
imagination. There should not be any ex-

cesses and innocent people should not be 
killed or massacred. 

These were the things which we dis-
cussed in great detail last year also. Now, 
the first point that I should make clear is that 
we are not going to support this Resolution. 
We rather oppose the Resolution which has 
been placed here. In the meantime, so far as 
the Constitutional provisions are concerned, 
we had already discussed them in the morn-
ing session. They were discussed by Shri 
Somnath Chatterjee and other han. Mem-
bers. Perhaps Prof. Dandavate was also 
here at thattime. So, there is ample scope of 
extending the President's Rule there. We did 
not bring this Resolution in this House. 

Secondly, we must put all our energies 
to- introduce democratic process in Punjab. 
The points which I have just now mentioned 
all those points should be followed immedi-
ately. Then let us hope and see how the 
Punjab problem is solved. I can assure this 
House that all Punjabis are nat Khalistanis or 
terrorists, only a few people who are terror-
ising the common people, are creating such 
a situation in Punjab. So, keeping this in 
view, the Government and the administra-
tion-Central as well as State administra-
tions-should act. 

So, we oppose this Resolution. 

SHRI INOERJIT (Oarjeeling): Mr. 
Speaker, Sir, in keeping with your direction, 
I shall be very-very brief. 

I have only two brief paints to make. My 
first point is this. I totally and strongly oppose 
the fresh move for further postponement of 
elections in Punjab. Atthis rate, we will never 
be able to have any elections in Punjab. This 
continuous postponement of elections is 
almost becoming scandalous. We must 

Slrnously think in terms of holding elections 
at the earliest. In fact, I would venture to 
submit that we should hold eledions for the 
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State Assembly in Punjab together with the 
elections for the Lok Sabha. In making this. 
proposition I am very clear in my mind that an 
overwhelming majority of the People of 
Punjab are nationalistic, patriotic and are 
with the country and only a small fringe of 
people have been misled into opposing the 
country and continuance of Punjab within 
India. Therefore, my proposition to the Prime 
Minister, Mr. Chandra Shekhar, is that we 
should try to ahead in Punjab, have elections 
in Punjab on a very straight basis between 
the nationalists on the one side and the 
secessionists on the other side. Some kind 
of an arrangement should be worked out 
whereby aH the nationalist forces should be 
brought together so that we could have a one 
to one fight between the nationalists and the 
secessionists. I have not the s~ghtest doubt 
thatthe nationalists will win hands down. So, 
this is my first proposition. 

But in thiS I would just lIKE' to add one 
other point. About three months' ago, I had 
an occasion to visit Chandigarh. The ther. 
Governor Shri Virendra Verma gave me an 
opportunity to talk to some of the political 
leaders. They all appreciated my idea. They 
thought that it IS very good but they turned 
around and said that it is not practicable. Mr. 
Speaker, Sir, what is not practicable about 
it? The tragedy is that, our politicians are not 
willing to place the country before self. The 
moment, they do this there will be no diffi-
culty. We should have elections on the basis 
of a nationalist front and for five years, the 
nationalist front ought to form a Govern-
ment. This can be done, provided. the vari-
ous parties are willing to place the country 
before self. 

The second .point, Mr. Speaker-it is a 
very brief point-which I would like to make is 
this. I would like to compliment Mr. Chandra 
Shekhar, the Prime Minister for the courage 
he had shown in wanting to talk to the m iIi-

tants. I had an occasion to be involved in 
bringing about the Oarjeeling Accord. If we 
have, then, gone by the views of the top 
marxist Leaders in West Bengal, we could 
never have had a solution in Oarjeeling. Mr. 
Ghising and all the Gorkha leaders were 
denounced as anti-nationals but I was able 
to convince the leadership at the top that 
thase people are not anti-nationals. Even In 

Punjab, the so caned militants, I venture to 
submit that 99.9 per cent of these people, 
are not anti-nationals. T~ey are angry. We 
must be prepared to talk to them. 

SHRI SOMNATH CHATTERJEE: How 
was the Oarjeeling problem solved? Was it 
because of you? 

SHRI INDER JIT : No. I clearly said" I 
had some involvement". 

SHRI SOMNATH CHAITERJEE: You, 
do not take credit for that. 

SHRIINDER JIT. I had clearly said 1 had 
some involvement. 

SHRI RUPCHAND PAL: The credit goes 
to the West Bengal Government. 

SHRI INDER JIT : I have full faith in 
Jyotibabu and the then Prime Minister Shn 
Rajiv Gandhi for being enlightened enough 
to accept my view that Mr. Ghising and the 
Gorkhas were not anti-nationals. I am merely 
saying ... (Interruptions] 

SHRI SOMNATH CHATTERJEE: That 
was never said; we said some people were 
misguiding them. (Interruptions] 

MR. SPEAKER: Mr Inder Jit. please 
address the Speaker. and conclude. 

(Inteffuptions) 

MR SPEAKER: Mr Biplab Babu and Mr 
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Paul Man1osh, will you please take your 
seats? 

( Interruptions) 

SHRIINDER JIT: It is very v. .... " today for 
them to try and denounce me. These very 
friends were complementing me for my little 
role. (Interruptions) I merely say. Sir. that we 
should not brand all the. militants as anti-
nationals. They are angrf people; they have 
reason to be angry. Many of them have 
reason to be angry. Therefore, I welcome the 
efforts, and I think we should go ahead and 
talk to them without laying down any condi-
tion. except one-so long as they are pre-
pared to talk to the ·Government of the day, 
within the framework of the Indian Constitu-
tion. 

Just one other point. and I would have 
done. I agree entirely with what my good 
friend Mr Indrajit Gupta, my namesake, said 
in regard to the Lok Sabl_!a poll. You cannot 
have a Lok Sabha poll, when y.ou do not have 
an Assembly poll. Therefore, we must surely 
go ahead and have this. 

Finally, one other small point, and the 
small point is that the Members of Parlia-
ment from Punjab are to be associated. In 
case the President. in his wisdom, decides to 
dissolve this House, I hope the present 
Members of Parliament would be associ-
ated. Some kind of a council in the nature of 
a Council of Ministers ought to be consti-
tuted, consisting of Members of Parfiament. 
I think it is a matter of great distress to me, 
that all these months, the Members of Parlia-
ment have not been involved. 

I will not take 'more of your time, except 
to say that I hope we will all place the country 
before seH. if we realty want a solution of the 
Punjab problem. Thank you. 
(Translation] 

SHRI NATHU RAM MIRDHA (Na~pur): 

Sir, 'thank you for giving me an opportunit) 
to speak. Perhaps this is thl? firs~ time that 
am speaking in this House, barring the tim( 
when I was Minister. I have risen to expres: 
my views on this Resolution regardin~ 

Punjab. 

Punjab is a Stata which produce: 
foodgrain for the entire country. I would tiki 
to know since when Punjab has not thei 
elected and till what time will this situatiol 
continue? There is a law and order probler 
in Punjab. Who is responsible for this .. 
{Interruptions} ... Please listen to me. I ar 
expressing my innerfeelings. When they wi 
have their elected representatives? Thl 
matter of holding elections in Punjab wa: 
raised. Just now an han. Member said that« 
stand taken by his party prevented election: 
from being held in Punjab. We had thought 0 

holding elections there but B. J. P. was not ir 
favour of elections. Due to their oppositior 
we could not hold elections there. 

The law and ord.er situation in Punjab 
Assam and some other States is bad. The; 
more we delay elections there, the more wil 
the situation deteriorate. So, the people 0 

that State should be given a chance to forn 
a Government there. Proper security ar 
rangements should be made for casting c 
votes so that a voter is not forcibly prevente. 
from exercising his franchise. The han. Prim, 
Minister is present here and J would urge hin 
to go ahead and announcefresh elections i 
Punjab. Let the elections in Punjab an 
Assam be hold alongwith Lok Sabha e'ec 
tions. If elections are not held the country' 
unity and inlegrity will be in danger. TherE 
fore elections should be held there. That i 
alii have to say (Interruptions) 

( Interruptions) 

[Eng/ishl 

MR. SPEAKER: Now Mr. Chitta Bas 
Please be brief. 
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SHRI CHITTA BASU(Barasat): I will be 
very brief. 

MR. SPEAKER: I know you ca.n be very 
brief. 

( Interruptions) 

SHRI CHinA BASU: I will only seek 
clarifications frorn the tJon. Prime Minister on 
this issue. (Interruptions) 

We have been holding the view that the 
Punjab problem is a national problem; that 
has been our conviction. So, this national 
problem should be considered from ttie 
national perspective; and this problem is to 
be approached from the- national perspec-
tive. This problem is integrated with the 
problem of our nation's unity and integrity 
and also independence. Therefore, I think 
the entire House agrees with me that there 
should be a national approach to the national 
probJem. The Prime Minister has all along 
been taking this view. I would like to know 
from the hon. Pri me Minister-now that there 
is about six months' time because of the 
extension of the President's Rule-how does 
the Government propose to utilise this time 
for bringing about normalcy in the State of 
Punjab? In this connection, may I know from 
him-now Rajiv-Longowal Agreement con-
stitutes, according to me, an importantframe-
work for the solution of the Punjab prob-
lem-does the Government consider lhat 
this Agreement on Punjab has become a 
dead letter or does the Government feel that 
the Agreement should be further worked on 
and see that certain unilateral action should 
be taken for assuaging the feelings of the 
people of Punjab so that they may feel that 
the Government is very serious aboLlt the 
solution of the problem. I want a reaction 
from the han. Prime Minister whether he Will 
take certain action, unilateral action on the 
basis of Rajiv-Longowal Agreement, par-
tictllart, in relation to the transfer of Chandi-
9' "to Punjab, territorial dispute 'and divi-

sion of rivers' water. 

My second point which I want to know 
from the hon. Prime Minister is'this. The 
Punjab problem has also some external 
factors; and it is really understood that it is 
linked up with Indo-Pakistan relations; it is 
also linked up with Indo-U.S. relations. Would 
the Government of India utilise this exten-
sion of time to see that the external factors 
relating to the Punjab problem are also prop-
erly handled. 

My last point is about the United Akali 
leadership. Theirmembers are present here. 
I hope they are also interested. as I feel 
fromthem, to bring about a peaceful solution 
to the Punjab probl~m. Terrorist activities 
are now going on in Punjab. Hundreds of 
people including men, women and children 
are being killed. Would they condemn this 
senseless killing in Punjab? If they do so, 
that will also help in creating condition oon-
ducive for the restoration of normalcy in 
Punjab. I want the han. Prime fy1inisterto say 
1hat during this period enough political and 
other programmes will be taken up to isolate 
the terrorist activities from Punjab. 

[ Translation] 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): Mr. Speaker, Sir. the ,itu-
ation in Punjab has come up for dissuAsion 
many times in this House. Even today/it was 
discussed and we continued to narr~te the 
same difficulties. It is a matter of great regret 
that today we had to come before Lok Sabha 
once again to seek the extension of Presi-
dent's rule in Punjab for another six months. 
It is true that nobody wants the elections to 
be further postponed. Forthat matter, I would 
say that postponement of elections any-

. w~ere, is not a healthy Sign. Punjab has not 
gone to the polls for a long time now, there-
fore the everything Suspicion in the minds of 
the people is but a natural outcome. I whole-
heartedly support and agree with the wen-
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wishers of Punjab, who have expressed this 
opinion here, but one thing thatlwould like to 
fill the House through you is thatthis problem 
is not a recent creation. The intricacies and 
complexities at this problem have their 
moorings in the past. Even we are very 
eager to hold elections there, but by elec-
tions, we don't mean organising a stage-
managed show and presenting proof to t:"te 
world that democratic principles and values 
are not being violated an8 that democracy is 
alive and kicking in Punjab. . 

, wanted just two things to happen in 
Punjab and it these two conditions were 
fulfilled, there would been be absolutely no 
difficulty in holding elections in 'that State. 
With all humility, I would like to tell my dear 
friend, Shri Indrajit Qupta, that my conditions 
are not insurmoLrntable ones. The most 
important one is that kiliings should come to 
an end. It is not a question of law and order, 
but we face difficul~ies when the people who\ 
claim to enjoy popular support and who 
claim to be the harbingers of a prosperous 
future, openly talk of violence. Under the 
circumstanc€ls, it becomes difficult for us to 
convince the mas.ses, frightened by the ut-
terances and r~etorics of these 5el! styled 
champions, that elections would be con-
ducted in a free and fair,atmosphere. I do not 
agree with the conterntion of many hon. 
Members that the postponement of elec-
tions is slowly and steadily alienating the 
masses. Although these hon. Members may 
not understand the reasons for not holding 
elections, the people of Punjab are very 
much aware of these factors, for they are 
living in the midst of those difficulties. They 
fully know the dangers and implications of 
terrorism, which they are boldty facing today. 

Mr. Speaker, Sir, although I would not 
call it a great achievement, it would 1anta-
mount to a denial of facts, if anyone says that 
the situation in Punjab has not improved 
even slightly. Certainly the law and order 
situation has improved and peace is gaining 

ground in the state, albeit showly. I won' say 
that killings have come to an end, I won't say 
that terrorism has been totally eliminated, I 
won't say that the fear in the minds of the 
people has been removed, butthe allegation 
that I have backed out which my friends, Shri 
Atinder Pal Singh and Shri Rajdev Singh has 
levelled against me is baseless. Let me 
reiterate once again that I have said that a 
solution to the Punjab problem is possible 
only through dialogue. When I met Shri 
Simranjeet Singh Mann, I told him that a 
dialogue is a must and that it is the only way 
to solve this vexed issue. Although I would 
not like to disclose all the contents of the 
talks. I had with him, the manner in which a 
negative pUblicity is being carried out against 
me has left me with no option, but to reveal 
some facts. During the cours_e of our talks, I 
had told Shri Simranjeet Singh Mann that he 
too will have to come out openly against the 
kIlling of innocent people and he told me that 
we should all Join hands and call for an end 
to the killing of innocent people. At that time, 
I also made it clearto hIm that If. the terrorists 
continue with these inhuman acts, then with 
a heavy heart the Government would be 
compelled to take stringent action against 
the offer less. We have never said that the 
Government would remain a mute spectator 
to the killings tak:ng place in Punjab and 
simultaneously hold talks with the militants. 
No Government or no c.iv';lized society will 
agree to any such thing. Thus, when I had 
made everything clear, I am surprised to 
dear from some people that terrorists are 
killed even now. We were told and even 
statements were made to the effect that the 
terrorists would not kill innocent people, but 
if even then, terrorist continue to kill innocent 
people and get killed in encounters with the 
security forces, I have to say with deep 
regret that we are forced to take such action. 
You please go through the figures of the last 
there months. Shri Kamal Choudhry is say-
ing that the situation has deteriorated in the 
last four months. We have always main-
tained that whenever a terrorist is killed, we 
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not only make his name public, rather we 
give details about the crimes in which he was 
involved. Not only this, whenever an en-
counter takes place between the security 
forces and the terrorists, it is not that only 
terrorists are killed, even our police personel 
get killed or receive serious injuries. Always 
denouncing the Police force, always admon-
ishing the security forces ... 

SHRI KAMAL CHaUDHRY (Hoshiar-
pur): I had said one year and four months. 

SHRI CHANDRA SHEKHAR: a kay, 
you say whatever you like. It is not going to 
make any difference to us (Interruptions]. It 
is not going to change th.e situation. In the 
past two-three months. there has not been a 
single incident except the one which he 
mentioned, in which six innocent people 
were killed and 1 had made a reference to 
that incident here ·also. At that time also, I 
had made it crystal clear that if innocent 
people are gunned dqwn, then our security 
forces will take necessary action to instill a 
feeling of security in the minds of th~ people. 
We don't consider it as an act of bravery or 
excellence on our part, but we are forced to 
take stringent action because of our compul-
sions. Right now, one of our hone Lady 
Members said that if people get alienated, 
they will seek aid from olllside forces. If any 
foreign power tries to outrage the sanedity of 
our borders (Interruptions) then even if it 
becomes necessary for lakhs of people to 
saaifice this lives to prodect the unity and 
integrity of the nation, they will be prefaced 
for that (Interruptions) 

KUMARI MAYAWANTI: You cannot 
crush the sentiments of the people in this 
manner. 

MR. SPEAKER: Mayawantiji, please 
take your seat. I am not perm itting you. What 
you are saying will not go on record. 

( Interruptions) 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I w~1d like to say in all humility, 
that if any force, intE!rnai or extemal. tries to 
harm the unity of 'lndia, we are ready to 
scrifice even thousands or lakhs of people 
for maintaining the integrity of our country. It 
is the convention of our country to make 
scrifice for maintaining its integrity and in th~ 
past they have dane so many times. One 
such example in the history is of Abraham 
Lincoln who had to face civil war to maintain 
the integrity of his country. India too has that 
element of sacrifice and we will put our entire 
might at stake to maintain the unity of the 
country. 

I want to make it clear to you that there 
is no doubt in it. As many times it has been 
propagated that I have stated that I shall hold 
discussion on the Khalistan issue aJso. Mr. 
Speaker, Sir, this is notthe point. When I was 
speaking in the Press Club in Delhi, a corre· 
spondent of a newspaper asked me whether 
! would talk to the militants if they come 
forward to hold talks? I replied that I would 
talk to everybody. He querriedfurtherwhether 
I would talk to them if they raise the issue of 
Khalistan. I said that I would talk to them as 
well. Afterthat he asked me as to what would 
be my reply if they put forth the demand of 
Khalistan? I told him that my reply would be 
making a foolish talk .. I had told that I would 
not put any pre-condition to the effect that I 
would not see their face if they talk of Khal-
istan. I had said that if they put forth such 
demand. I would tell them that this is mean-
ingless and unrealistic and is against the 
dignity of the country. My friend Rajdevji said 
that I was ready to talk with them in some 
foreign land. I do not know who told him this? 
Talks will be held with th.e_people of India and 
within the boundaries of the country irlclud-
ing Golden Temple but not on foreign soil. So 
I had never desired as such because I am not 

,interested in. visiting the foreign countries 
like others. I rerely go to foreign country. 
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Hence I want to make it clear that I do not 
wish to go to the foreign country. So I never 
intend to hold talk with the two or four citizens 
on the country's problems out of the bounda-
ries of India. Rather, I always insist on having 
any such talk within the bo:,mdaries of the 
country only. Today what I am sayin'g here is 
not a sc'1 of revealation, that they had of-
feared me to talk in the Golden Temple in 
Amritsar and I accepted their offer. 

Mr. Speaker, Sir, so many things were 
said about me. When I said that there would 
be a talk with the terrorists, It has been said 
by Shri Saifuddin Choudhury that the offer of 
talks will send a wrong signal. Whenever I 
say anything, Mr. Saifuddin Choudharyfinds 
a wrong signal in it. But the truth is that no 
wrong signal has been sent and they are 
ready to talk for which they have ,been con-
tacting me. What am I to do if RaJdevji is 
angry becausetheydo r.otcontact usth'rough 
Shri Simranjit Singh Mann. i cannot force 
them to come to us only after e,-.;knowledglng 
Shri Simranjit Singh Mann as their leader. 
Not only one but people from a number of 
Panthic Committees have contacted me and 
they want to hold peaceful talks. They want 
to find out some way out within the framwork 
of Indian constitution. However, I would like 
to say that every time all the details of such 
talk cannot be given into the newspapers or 
in the Parliament. I think such talk does not 
give any wrong signal to anyone. They are 
ready to have talks and for that they are 
taking all positive. steps. Mr. Speaker, Sir, 
through you I would like to say that whether 
it is Punjab problem or Kashmir Problem 
during the last two months all the terrorist 
groups have expressed their willingness to 
find out the solution through talks. How much 
success we will be gettiRg in this respect, I 
cannot say. But efforts should continue. We 
are not imposing any restriction upon them. 
We have told them that if they want certain 
facilities for holding talks we are ready to 
provide the same to them. They are afraid 
that they will be get arrested, if they come to 

India. But we will not take such step. If they 
are out of the country and come here at our 
instaRce and we have informed them that if 
our talks fail, they will be escorted out of the 
country. No one will be put behind tho bars 
forcibly. If they come hero on our request. I 
would lik~ to reiterate the same assurance 
through this House. 

So far as the question of contacting 
other countries is concerned, I would like to 
say that we have been doing this and suc-
ceeded also. Whether it is not a fact that 
British Government and Government of U.S. 
A. have stated that Pakistan should stop 
helping the terrorists in Kashmir. A few days 
back when an unfortunate incidenttookplace 
in Kashmir the Pakistan Radio and Televi-
sion had stated that the terrorists in Kashmir 
did a wrong thing and to kidnap a woman is 
not a good thing. We have been trying to find 
out a solution but Rome cannot be built in a 
day. We are trying from outside India also 
but I do not think that any problem of our 
country can be solved with the help of outsid-
ers. We are telling the other countries that if 
some disturbances are created in our coun-
try and if they support them that will not be in 
their interest. It is forthe first time that Britain 
has stated that after the Shimla Agreement, 
all the earlier agreements between India and 
Pakistan stand superseded Only Shimla 
Agreement exists. It is for the first time, also 
that America has stated that Pakistan should 
stop talking of self determ ination in regard to 
Kashmir and they should have no relation 
with the terrorists. Pakistan has also stated 
for the first time that if the terrorists create 
disturbances in Punjab or Kashmir, they will 
take action against them. Whether they take 
action or not, this I cannot say but if someone 
promises something, I consider it my duty to 
believe him. 

Mr. Speaker. Sir. I would like to ask 
again as to why the question of religion is 
raised? Whether our friend Shri Atinder Pal 
will now interpret the tenets of Sikh religion 
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which have been laid down by various sikh 
Gurus from Nanak to Guru Gobind Singh? 
Whether a person who pronounces 'EK 
ONKAR SAT NAAM' would demand seces-
sion of Punjab because there is rule of Bra-
hamans in Delhi? Many Saints have sung 
the gkny of Ram and Krishna in Guru-Vani. 
Our diverse civilizations and cultures take us 
to new direction. All these find place in Gu-
ruvani. I do not want to go deep into the Sikh 
religion as I do not know much about it. They 
have the knowledge. The Sikh religion was 
founded to check atrocities being committed 
on the Hindu religion. The Sikh religion has 
always stood against injustice and atrocity. 
Guru Teg Bahadur came to Delhi from 
Amritsar only to protect the sacred 
thread(Jeneau) and choti of the Pundits of 
Kashmir. Shri Advanijr or Shri Attrloer Pal ji 
may be having much knowledge of religions. 
I want to tell Shri Advaniji that Hindu religion 
is not different from the ether relig ions. Hindu 
religion has taught us all to live together in 
the country. Hindu religion has adjusted and 
absorbed all the other religions. We did not 
ignore anyone. We did not make any kind of 
discrimination against anyone. Our Gu-
rudwaras are the bright symbols of our civi-
lization and culture. We are all proud of these 
Gurudwaras. Mr. Speaker, Sir, in 1983-84 
when Operation BJue Star was conducted in 
Amritsar, I had said that this is an effort to 
disregard our great traditions. It will hurt the 
feelings of the people of our country. I said 
this notto gain supportorvote of anyone. Mr. 
Speaker, Sir, I believe that any great tradt-
tion is founded after making the sacrifice by 
crores of people. Whosoever overlooks this 
sacrifice history will not forgive him. 

'.' (Inte"uptions) ... 

KUMAR. MAYAWAT.: Why had the 
custodians of the Hindu reJigion washed the 
idols in water of the Ganga? Is it not prouding 

Untouchability ..•. (Interruptions) ... 

SHRI CHANDRA SHEKHAR: I agree 
with Mayawatiji. Many distortions came into 
the Hindu religion. Distortions are not relig-
ion. Religion does not teach secessionism. 
Religion is eternal There come distortions in 
the society for a short term and society goes 
astray because of these distortions. Do not 
call these distortions or this bewilderness a 
religion. Untouchab~ity has not been one of 
the basic featu res of Hindu religion. We have 
a tradition of Lord Rama in our country. Lord 
Rama ate even the half eaten plums of 
Shabari... (lnterruptions) 

KUMARI MAYAWATI: If Hindu religion 
has no evil, then why Lord Rama killed the 
Seven saints(Sapt Rishis)? 

SHRI CHANDRA SHEKHAR: From time 
tc. time, there come distortions in every relig~ 
ian in the world No religion devoted follows 
the path shown by its great saints. The same 
thing happened in the Hindu religion also. 
We should remove those distortions. We 
should adopt the good things while shun 
away the evils. I accept that the sikhs have 
their own principles and traditions. They 
have tradition of valour and sacrifice. But in 
the name of these traditions, you want to 
seced&from Indiaanddivide India. You want 
to divide the country on religious grounds. 
Have you ever thought about Nanded Sa-
hib? Have you ever thought about Patna 
Sahib? Have you ever thought as to why 
Guru Nanak wandered from place to place? 
He wandered not for a few people. he wan· 
dered to bring various civilisations and cul-
tures of this country closer. Today, we are 
trying to break that unity of cultures. There-
fore, I am in favour of finding a solution of the 
P~njab problem through dialogue and dis-
cussions. 

Our friend, Shri Indrajit raised a political 
question whether Lok Sabha elections will 
be held in Punjab? Just now, I cannot say 
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anything. But I to understand this argument 
that the Assembly elections should also be 
held atong with Lok Sabha elections. We will 
have to give an assurance to the politicians 
of Punjab that: 

[English] 

democratic institutions will not be used 
to shatter democracy and to shatter the 
integrity and unity of this country. 

[ Translation] 

who is prepared to give this assurance? 
You cannot do that. India is a vast country 
and its vastness is our power. But if I commit 
suicide today in the hope of next birth, it 
would not be wise ... (Interruptions} •.. If I 
order the elections in Punjab in the name at 
the democracy. it would mean something 
else. I don't think it will be of any use. H there 
is any doubt, we should have to remove that 
doubt. Don't commit suicide in the hope of 
next birth. This is my humble request. We 
are in favour of early elections. We may be 
able to hold elections in the next two months. 
I do not think it is impossible. We are getting 
some signals. These signals are different 
from those received by Shri Saifuddin. It 
appears from those signals that elections 
could be held in Punjab in the next two-three 
months and we would be able to hold elec-
tions not only in Punjab and Kashmir but in all 
the States.Today. the situation is grave. We 
have to move this motion with heart. I am 
confident that you will support this motion. 

( Intlm'uptions) 

[English] 

SHAI KAMAL NATH (Chhindwara); Sir, 
I have moved a Resolution ... (Interruptions). 

MR. SPEAKER: What is the Resolu-
tion? 

eNot recorded. 

[ Trans/ation] 

I am not allowing you. So this resolution 
cannot be moved. 

( Interruptions)· 

[English] 

MR. SPEAKER: The Question is: 

"That this House approves the continu-
ance in force of the Proclamation dated the 
11 th May, 1987, in respect of Punjab, ~ssued 
under article 356 of the Constitution by the 
President, for a further period of six months 
with effect trom the 11th May, 1991,-

The Motion was adopted 

[ Translation] 

SHRI RAM VILAS PASWAN (Hajipur): 
Mr. Speaker, Sir, the entire Janta Oal stages 
walk out. 

At this stage, Shri Ram Vilas Paswan 
and some other hon. Members left the House. 

( Interruptions) 

[English] 

MR. SPEAKER: Would you please take 
your seats? .. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: I am not allOWing you. 

KUMAR MAYAWATI: Elections should 
be held in Punjab. (Interruptions) 
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ANNOUNCEMENT BY SPEAKER 

[English} 

MR. SPEAKER: Han. Members. I have 
received on 28th February, 1991, a notice of 
the following motion dated 27th February. 
1991 signed by Prof. Madhu Dandavate and 
107 other Members of the House for pre-
senting an address to the President of India. 
for the removal of Justice V. Ramaswamy of 
the Supreme Court of India, from the office of 
the Judge of the Supreme Court of India. 
under Article 124(4) of the 'Constitution of 
India read with section 3 of the Judges 
(Inquiry) Act, 1968:-

This House resolves that an address be 
presented to the President for the removal 
from office of Justice v. Ramaswamy of the 
Supreme Court of India for hiS following acts 
01 misbehaviour: 

1. That during his tenure as Chief 
Justice, Punjab and Haryana be-
tween November, 1987 and Octo-
ber 1989, Justice V. Ramaswamy 
personally got purchased carpeL, 
and furniture for hiS residence and 
for the High Court costing about 
Rs. 50 lakhs from public funds from 
hand-picked dealers at hiahly in-

flated prices. This was done with-
out inViting public tenders and by 
privately obtaining a few quotations, 
most of which were forged or bo-
gus. 

2. That he <1lso got payments made to 
hand-picked dealers tor furniture 
and curpets ostensibly purchased 
for hiS residence which wele nevrr 
delivered. 

3. That he misappropllated some of 
the furniture, carpets and other 
items purchased from Court funds 
for his official residence costing 

morethan Rs. 1,50,000 and did not 
account for the same at all. 

4. That he replaced several items of 
furniture, carpets and suitcases etc. 
of a value of more than Rs. 30,000 
which had been purchased by him 
for his official residence from public 
funds, by old and inferior quality 
Items, with the objoct of denvrng 
undue benefit for himself. 

5. That he purchased from public 
funds more than Rs. 131akhs worth 
of furniture and other associated 
items for his offiCial reSidence at 
Chandlgarh even though he was 
entitled to furniture worth Rs. 
38,500/- only. That in the process, 
he wilfully evaded several rules, 
and sanctIoned money for such 
purchases by spllttmg up brlls. 

6. That he got purchased 25 Silver 
maces for the High Court at a cost 
of Rs. 3.60,000 from a firm a1 thiS 
home town In Madras at highly in-

flated prices wlhtout invltmg com-
petitive quotations. ThiS was done 
even after the other Judges of the 
High Court had opposed the pur-
chaseofthesemacesontheground 
that they were wholly unnecessary 
and appeared to be a rehc of the 
colonial past. 

7. That he misused publtcfunds tothe 
extent of Rs. 9.10 lakhs by making 
the court pay for non-official calls 
made on hiS reSidential telephones 
at Ch3.ndtgarh dtlring his 22-1'2 
months In office as Chief Justice of 
Punjab and Haryana High Court. 

8. That he abused his authority as 
Chief Justice to make the Punjab 
and Haryana High Court pay As. 
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76,150 for even his residential tele-
phones at Madras. 

9. That he misused his staff cars 
provided to him by taking them 
from Chandigarh to hill stations fer 
vacations and to Madras for his 
son's wedding and spent more than 
Rs. one lakh of public money for 
paying for the petrol of these staff 
cars. He even got himself paid ~or 
false petrol bills and other bills re-
lating to car repairs, etc. 

10. That he sanctioned as official the 
pleasure trips or the trips made for 
his own personal work by his sub-
ordinate staff to places like Ma-
dras, Mussourie, Manali etc., even 
though there was no official work to 
be done in those places. 

11. That he gave four unjustifIed pro-
motions each within 18 months 10 
several members of the subordI-
nate staff of the High Court whom 
he misused for aiding and abetting 
his above acts done tor his per-
sonal gain. 

Having found the motion in order, I have 

admitted the same. Pursuant to sub-section 
(2) of Section 3 of the Judges (Inquiry) Act, 
1968, I have constituted for the purpose of 
making an investigation into the grounds on 
which the removal of Justice V. Ramaswamy 
is prayed for, a Committee consisting of the 
following 3 Members:-

(1) Hon'ble Justice P,B, Sawant 
Supreme Court of India 

(2) Hon'ble Justice P.O. Desai 
Chief Justice of the High Court of 
Bombay 

(3) Hon'ble Justice O. Chinnappa 
Reddy, Former Judge of the 
Supreme Court of India. 

The CommIttee shzdl submit its report 
as early as practicable, The motion shall 
remain pending till the repolt of the Inquiry 
Committee is received. 

(Interruptions) 

MR. SPEAKER: The House stands 
adjourned sine die. 

19.47 hrs. 

The Lok Sabha then adjourned sine die 
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